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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 341 OF 2024

IN THE MATTER OF:

PAWAN KUMAR BANTA ..APPLICANT
VERSUS

STATE OF HIMACHAL PRADESH & ORS. ...RESPONDENTS

(under Section 18(1) read with Section 14 and Section 15 of the National
Green Tribunal Act, 2010 AND Environment (Protection) Act, 1986)
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Email- danubeconsulting@gmail.com
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Online RTI Request Form Details
RTI Reqisiest Details :-

RTI Request Registration number MOENF/R/E/26/00827

Public Authority Ministry of Environment, Forest and Climate Change

Personal Details of RTI Applicant:-

Name
Gender ] Male
Address : Tl Ch no.8 lawyers chambers, patiala house courts,
Country - India e
State Delhi
Status . Urban s _
Educational Status = Literate
Phone Nun;ber = ol +91-9311010090
; Mobile Number B +91-9311010090 _
; Email-1D : _ narenderpalsinghlatjgmail[dot]com

Request Details :-

; Citizenship Indian

Is the Requester Below Poverty Line ? No

{(Description of (nformation sought {upto 500 characters)

| Description of Information Sought

; N o - ‘ '
1. KINDLY PROVIDE ME WITH THE COPY OF LETTER DATED 8TH APRIL 2026 ISSUED BY SH. PANKAJ VERMA SCIENTIST £, TO DEPUTY DIRECTOR GENERAL
FORESTS, SHIVALIK BLOCK, LONGWOOD, SHIMLA-171001 HIMACHAL PRADESH, IN VIEW OF THE REPRESENTATION DATED 27/03/2026 MADE BY SH. AJAY

KUMAR REGARDING ILLEGAL TRANSFER OF EC.

2. KINDLY ALSO PROVIDE INFORMATION REGARDING ANY RESPONSE RECEIVED FROM DEPUTY DIRECTOR GENERAL OF FORESTS WITH REGARD TO THE
LETTER ISSUED SEEKING FACTUAL STATUST IN THE MATTER REGARDINGING ILLEGAL TRANSFER OF ENVIRONMENTAL CLEARANCE DATED 01/04/2016
(ORIGINALLY GRANTED INFAVOUR OF M/S HOMELAND EXOTICA AND SUBSEQUENTLY TRANSFERRED IN THE NAME OF M/S NIRVANA WOODS AND
HOTELS PVT. LTD.) BY SEIAA, HIMACHAL PRADESH.

Concerned CPIO Nodal Officer

Supporting document not provided

Supporting document (only pdf upto 1 MB)

Print
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By Speed Post

F. No. 1A-J-12011/42/2026-IA-1
Government of India
Ministry of Environment, Forest and Climate Change
(I.A. Division)

Indira Paryavaran Bhavan
Jor Bagh Road, Aliganj
New Delhi-110 003

Email: pankaj.verma@nic.in

Dated: 08t April, 2626

To,
Deputy Director General of Forests
Sub - Office, Shimla C.G.0O. Complex,
Shivalik Block, Longwood,
Shimla - 171001, Himachal Pradesh
Sub: Seeking factual status in the matter regarding representation

against illegal transfer of Environmental clearance dated 01.04.2016 by
SEIAA, Himachal Pradesh: reg.

Ref: i. Representation against the illegal transfer of EC by Shri Ajay
Kumar dated 27.03.2026.

Sir,

This has reference to the representation by Shri Ajay Kumar against the
illegal transfer of Environmental clearance(EC) dated 01.04.2026 which
was originally granted in favour of M /s Homeland Exotica and subsequently
transferred in the name of M/s Nirvana Woods and Hotels Pvt. Ltd by SEIAA,
Himachal Pradesh (Copy enclosed). The content of the representation is self-
explanatory.

2 In this regard, the applicant has requested to take cognizance of the
serious irregularities highlighted and initiate appropriate action in
accordance with law. A preliminary examination of the matter raises serious
concerns especially related to illegal transfer of an EC which itself was
surrendered, covering 'violation case' as a transfer case indicating contempt
of the orders of Hon'ble SC, change in scope and nature of the project
especially when there is change in project area itself ete.In view of
seriousness of the matter above, it is requested to furnish a detailed factual
status report along with supporting documents covering major issues
identified as below and/any other issues in the representation:

1. Illegal transfer of EC: EC originally granted to M/s Homeland Exotica
and subsequently transferred to M/s Nirvana Woods and Hotels Pyt
Ltd. by SEIAA, H.P. vide order dated 27.05.2025.

2. Construction of project completed without obtaining prior
EC: Construction of the project by M/s Nirvana Woods and Hotels Pyt

1
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Ltd was commenced, substantially carried out and nearly completed
without obtaining prior EC; mischaracterized as a mere case of transfer.

3. Project (M/s Nirvana Woods and Hotels Pvt Ltd) have been dealt
under the violation category: The action of SEIAA, HP in granting
transfer of EC to a project whose construction had already been
commenced and substantially progressed without obtaining prior EC is
in violation of Ministry’s notification dated 14.03.2017 as well as OM
dated 07.07.2021 as the project can only be considered under the
“violation category” and must be dealt strictly in accordance with the
procedure prescribed therein.

4. Change in scope of project: The modification in nature, scale,
configuration or usage of the project could not have been undertaken
without seeking and obtaining fresh EC in accordance with the
applicable legal framework. There occurred a fundamental and
substantive alteration in the very substratum of the project including
not only change in identity of project proponent but also a complete
transformation in the nature, scope, scale and character of the project
itself.

. Repeated requests made by Sh. Sunil Kumar Sood (earlier owner of
project): Sh. Sunil Kumar Sood itself repeatedly approached the
Secretary (Environment) and Chairman, SEIAA, Shimla as well as the
Director, SEIAA, Shimla, seeking cancellation/surrender of the EC
dated 01.04.2016 granted in favour of Homeland Exotica, (whose sole
proprietor was Mr. Sunil Kumar Sood) vide letter dated 15.10.2019,
18.12.2019, 02.01.2020 and 14.03.2020.

6. Illegal renewal of Consent to Establish regularizing prolonged
violations: The Consent to Establish dated 03.03.2017 granted by
HPPCB was valid up to 02.03.2018 and a Show-Cause notice dated
15.02.2019 was issued by PCB for no renewal by any fresh consent. In
such circumstances, the subsequent action of PCB renewing the
expired CTE on 15.09.2025 with retrospective effect from 02.03.2018
after nearly eight years is illegal.

a

3. This issues with the approval of the Competent Authority.
Qo
(Pankaj Verma)
Scientist ‘F’
Copy to:
1. The Member Secretary, Central Pollution Control Board, Parivesh
Bhawan, East Arjun Nagar, Delhi-110032.

2. Deputy Director General of Forests (C), Ministry of Environment, Forest
and Climate Change, Regional Office, Bays No. 24-25, Sector 31 A,

Dakshin Marg, Chandigarh — 160030.

(Pankaj Verma)
Scientist ‘F’
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Dated: 27.03.2026

To,

The Joint Secretary (IA- Division)

Ministry of Environment, Forests and Climate Change,
Indira Paryavaran Bhawan, Jor Bagh Road,

New Delhi-110003

Subject: Representation against the illegal and mala fide transfer of Environmental Clearance
dated 01.04.2016, originally granted to M/s Homeland Exotica, in favour of M/s
Nirvana Woods and Hotels Private Limited by SEIAA, Himachal Pradesh on
27.05.2025, for a project substantially constructed without prior EC in violation of the
EIA Notification, 2006 and in wilful disregard/contempt of the law laid down by the
Hon'ble Supreme Court prohibiting ex-post facto regularization of such violation
cases.

Sir,

1. That the present representation is being filed by the undersigned, Ajay Kumar who is seeking
intervention against the illegal and arbitrary transfer of the Environment Clearance dated
01.04.2016, originally granted in favour of M/s Homeland Exotica, which has subsequently
been transferred in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. by the State
Environment Impact Assessment Authority, Himachal Pradesh (hercinafter referred to as
"SEIAA, HP") vide order dated 27.05.2025, in a manner that is contrary to the provisions of

the Environment Impact Assessment Notification, 2006 and the settled principles governing

grant and trans(er of environmental clearances.

2. Attheoutset, it is respectfully submitted that the present representation is being preferred to
bring to light that a clear case of violation-wherein construction of the project in question was
commenced, substantially carried out, and nearly completed ithout obtaining prior
Environmental Clearance has been mala fidely mischaracterized as a mere case of transfer.

This has been donc in complete disregard of the EIA Notification, 2006, as well as in wilful

Fihe No. IA-Z-12011/42/2026-1A-I (Computer No. 296019)
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defiance/contempt of the settled law laid down by the Hon’ble Supreme Court, which
unequivocall}.f holds that projects involving substantial construction without prior EC cannot be
regularized through the grant of ex post facto clearance. [t is further submitted that the earlter
Environmental Clearance datéd 01.04 2016 was, in any event, incapable of being transferred, as
the project in question is entirely distinct, having been conceived and executed with a materially
different scope, scale, built-up area, and environmental impact. The purported transfer of the said
EC is in direct contravention of Clause 4 of the EC dated 01.04.2016, which explicitly mandates
that any change in the scope of the project necessitates fresh appraisal by the competent
authority That the said transfer of EC clearly reflects that the State Environmental Impact
Assessment Authority, Himachal Pradesh was hand in gloves with the project proponent i.e. M/s
Nirvana Woods and Hotels Private Limited by SEIAA. The Act of SEIAA granting transfer of
EC 10 a project whose construction was started and raised without obtaining an EC (be it fresh or
transfer for that matter) is in complete violation of the Notification dated 14.03 2017 as well as
Office Memorandum dated 07.07.2021 issued by your competent office itself, both of which
clearly stipulate that a project whose construction is started before obtaining prior EC, can only
be considered by the concerned authority i e SEFAA under violation category. Not only does the
impugned action constitute a clear violation of the aforesaid Notification and Office
Memorandum issued by your good office, but the deliberate and mala fide act of treating a
vislation case as a transfer case by SEIAA. Himachal Pradesh also amounts to wilful drsregard
of the directians issued by the Hon ble Supreme Court from tnune to time, which unequivocally
mandate that projects undertaken without prior Fnvironmental Clearance can only be appraised
under the “violation category. ™ 1t is further submitted that the Hon'ble Supreme Court has,

certain matters, raken a strict view that where a project has been executed without obtaining prior

! 4
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EC, demolition may be the enly appropriate course of action against the project proponent. The
Hon’ble Court has consistently held that the grant of ex post facto Environmental Clearance 1s
contrary to the scheme and object of the Environment (Protection) Act, 1986 and is impermissible
Jin Jaw. It s aiso pertinent to note that the larger question as o whether 2 project undertaken
without prior EC can at all be regularised by being treated under the violation category 15 presently
sub judice before the Hon’ble Apex Court in Vanashakii vs. Union of India (Writ Petition No.
1394 of 2023). In view of the aforesaid facts and settled legal position, it is most respectfully
submitted that the impugned transfer of Environmental Clearance is ex facie illegal, arbitrary, and

unsustainable in law.

3 The Environmental Clearance dated 01.04.2016 was granted in favour of Mr. Sunil Kumar Soad
for the project titled “Homeland Exotica,” which was specifically appraised and approved as a
mixed land use development comprising residential and hotel components, with a sanctioned
built-up area of 46,599.00 sq. metres. The said clearance was conditional in nature and subject to
strict adherence to the terms and stipulations contaimed therein, Notably, Clause 4 of the General
Conditions unequivocally provides that any change in the scope of the project would necessitate
a fresh appratsal by the competent authority, Thus, it is evident that any modification in the nature,
scale, configuration, or usage of the project could not have been undertaken without seeking and
obtaining a fresh Cnvironmental Clearance in accordance with the apphicable legal framework.

Copy of the Layvironment Clearance dated 01.04.2016 is appended herewith as Appendix-A.

4 That subsequent to the grant of Environmental Clearance dated 01.04.2016 in favour of Mr. Sunil
Kumar Sood tor the projeet “Homeland Exotica,” a substantial portion of the Jand forming the

subject matter of the said clearance, admeasuring 31,768 sq. metres out of the total 46,599 sq.
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metres, was sold and transferred to M/s Nirvaina Woods & Hotels Pvt, Ltd. vide registered sale
deed dated 01.05.2017, comprising various khasra numbers situated in the revenue estates of
Mauja Kiyan and Village Mohal Rirka, Tehsil and Dhstnict Shimla (H P.), while the remaining
land admeasuring 14,831 sq. metres continued to vest with Mr. Sunt} Kumar Sood. It 1s submatted
that such transfer of land effectively resulted m a complete cessation of the orniginal project
proponent’s proprietary as well as developmental interest in a substantial and integral part of the
project for which the Environmental Clearance had been granted. Consequently, there occurred a
fundamental and substantive alteration in the very substratum of the project, including not only a
change in the tdentity of the project proponent—from Mr. Sumil Kumar Sood to M/s Nirvana
Woods and Hotels Private Limited—Dbut also a complete transformation in the nature, scope,
scale, and character of the project itself. It 1s relevant to mention herein that the earher EC was
granted [or a built-up arca of 46,599.00 sq. metres, however the area of the project being
undertaken by M/s Nirvana Woods and Hotels Povate Lumited 1s 31,768 sq. metres. The
originally appraised project, conceived as a mixed land use development under the title
“Homeland Exotica™ with a defined built-up area and envivonmental footprint, stands matenally
altered into a distinct commercial venture mvelving hotels, serviced apartments, and villas,
thereby significantly changing its environmental 1mplications and rendering the onginal
Environmental Clearance inapplicable and meapable of bewng relied upon without tresh appraisal

and approval 1n accordance with law.

3 That Clause 2 of the ETA Notification clearly establishes the mandatory statutory requirement that
any change (n the scope of a project necessarily entails tresh apprasal by the competent authority,
and no construction activity or land preparation—other than for securing the land- -can be

undertaken without obtaming prier Covironmental Clearance. The said provision turther
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deliﬁeates the jurisdiction of the regulatory authorities, namely the Central Government for
Category ‘A’ projects, the State Environment Impact Assessment Authority (SEIAA) for
Category ‘B’ projects, and the District Environment Impact Assessment Authority (DEIAA) for
spectfied Category ‘B2’ miming activities, thereby reinforcing the requirement of prior scrutiny
and approval before commencement of any project. In the present case, not only has there been a
fundamental and substantial change 1n the scope, scale, and nature of the project, but construction
has also been undertaken without obtaining a valid prior Environmental Clearance, in complete
contravention of the aforesaid statutory mandate, rendering the entire exercise iltegal and

unsustainabie in law.

That Sh. Sunil Kumar Sood itself repeatedly approached the Secretary (Environment) and
Chairman, SEBIAA, Shimla as welt as the Director, SEIAA, Shimla, seeking
cancellation/surrender of the Environmenta! Clearance dated 01.04.2016 granted in favour of M5
Homeland Exofica for a project area admeasuring 46,599.00 sq. inetres, whose sole proprietor
was Mr. Sunil Kumar Sood. Such requests were made vide letters dated 15.10.2019, [8.12.2019,
02.01.2020 and 14.03.2020, thereby clearly acknowledging that the Environmental Clearance was
personal to the original project proponent, had become infructuous upon transfer of land, and
could not be automatically relied upon or utilised by M/s Nirvana Woods and Hotels Private
Limited for carrying out construction on the said land. Copy of the letter dated 14.03.2020 1s

appended herewith as Appendix-B.

That SEIAA, Himachat Pradesh, m apparent connivance with the project proponent, has
proceeded to grant a purported (ransfer of the Environmental Clearance vide commurnication

dated 27.05.2025 in favour of M¢s Nirvana Woods and Hotels Private Limited, withowt due
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application of mind and in blatant disregard of the governing legal framework. It is respectfully
submitted that the said Environmental Clearance was inhercntly non-transferable in its nature,
being project-specific and contingent upon the identity of the original project proponent, as well
as the scope and configuration of the project as appraised. Moreover, the said Environmental
Clearance had, in effect, already been rendered inoperative and stood surrendered in substance by
Mr. Sunil Kumar Sood through his repeated and unequivocal communications seeking its
withdrawal. In such circumstances, the act of SEIAA in purporting to transfer a non-existent and
extinguished clearance 1s not only arbitrary and without jurisdiction, but also vitiated by mala

fides. Copy of the transfer of EC dated 27.05 2025 is appended herewith as Appendix-C.

Further, it 1s an undisputed and demonstrable fact that M/s Nirvana Woods and Hotels Private
Limited had not only started and raised, but almost completed the construction of the project site
nwuch prior to making any application for transfer of the Environmental Clearance. Large-scale
construction activitics, including multi-storeyed structures, were commenced, continued and even
completed at a time when no valid Environmental Clearance existed in the name of M/s Nirvana
Woods and Hotels Private Lunited, nor was any fresh appraisal undertaken by the competent
authority. That the action ol SEIAA, Himachal Pradesh in granting transfer of Environmental

Clearance to a project whose constructiion had already been commenced and substaniially

progressed without obtaining prior Environmental Clearance—whether by wav of fresh grant or
valid transfer—is in direct and fagrant violation of the Notification daled 14.03.2017 as well as
the Ottice Memorandum dated 07.07.2021 1ssued by the competent authority. Both the atoresaid
instruments categorically mandate that any project which has commenced construction without

prior Environmental Clearance can only be considered under the “viclation category™ and must

be dealt with steretly n accordance with the procedure preseribed therem, Copies of ihe
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Notification dated 14.03.2017 as well as the Office Memorandum dated 07.07.2021 are appended

as Appendix-D and Appendix-E respectively.

That not only does the impugned action amount to a clear violation of the aforesaid Notification
and Office Memorandum, but the deliberate and mala fide mischaracterisation of a violation case
as a transfer case by SEIAA, Himachal Pradesh also constitutes willful disregard of the binding
directions issued by the Hon’ble Supreme Court from time to time. The Hon’ble Court has
consistently held that projects undertaken withoul prior Environmental Clearance cannot be
regularised through indirect or procedural means and must be appraised strictly under the
violation framework, if at all permissible. That it is further submitted that the Hon’ble Supreme
Court has, in several judgments, adopted a stringent approach in cases where projects have been
executed without obtaining prior Environmental Clearance, and has observed that in appropriate
cases, demolition of such constructed projects may be the only viable course of action. The
Hon’ble Court has also unequivocally held that the concept of ex post facto Environmental
Clearance (s ccnitrary to the scheme and object of the Environment (Protection) Act, 1986 and s
impermissihle in law. That it 1s also pertinent to note that the larger question as to whether a
project undertaken without prior Environmental Clearance can at all be regularised, even under
the violation category, is presently under consideration before the Hon’ble Apex Court mn

Fanashakti vs. Union of India (Writ Petition No. 1394 of 2023}, and thus the issuc remains sub

judice. Applying the aforesaid settled legal position to the facts of the present case, it 1s evident

that the action of SEIAA, Himachal Pradesh in granting a purported transfer of Environmental
Clearance toa project which had admitted]y been undertaken without obtaining prior EC1s wholly
nntenable i law. The transter order dated 27.05.2023. therefore, amounts 1o an mmpermissible

attempt at post-tacto legitimisation of Jong-standing environmental violations,
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10 Further the Consent to Establish dated 03.03.2017, granted by the Himachal Pradesh Pollution
Coutrol Board in favour of Mr. Sunil Kumar Scod for the project “Homeland Exotica,” was a
time-bound approval valid only up to 02.03.2018, and admittedly was neither renewed nor
replaced by any fresh consent thereatter, thereby ceasing to have any legal subsistence. Copy of
the Consent to Establish dated 03.03.2017 is appended herewith as Appendix-F. This lapse was
duly acknowledged by the Pollution Control Beard itsell in its Show Cause Notice dated
15.02.2019 issued to M/s Nirvana Woods & Hotels Pvt Ltd., wherein it was categorically
recorded that the project was being carried oul without requisite statutory consents and without
Environmental Clearance, in violation of the Water Act, 1974 and the Air Act, 1981. Copy of the
Show Cause Notice dated 15.02.2019 issued to M/s Nirvana Woods & Hotels Pvt. Ltd. 1s
appended herewith as Appendix-G. Further, the original project proponent. My. Sunil Kumar
Sood, had on multiple occasions expressly sought surrender/cancellation of the said Consent to
Establish, rendering it wholly infructuous. Copy of the Jetter dated 14.03. 2020 subimnitted by Sh.
Sunil Kumar Sood for surrender of CTE is appended herewith as Appendix-II. In such
circumstances, the subsequent action of the Pollution Control Board n purpestedly “renewing”
the expired Consent to Establish on 15.09.2025 with retrospective effeet from 02.03.2018—after
nearly eiuht years—is ex facie arbitrary, illegal, and unknawn to environmental jurisprudence, as
it amounts to impermissible post facto regularisabion of prolonged violations. Moreover, i light
of the complete change in the project proponent and the naure, scale, and configuranen of the
project, the very concept of renewal (s mapplicable, and the only legally perimissible course was
10 seek a fresh Consent to Establish based on current project parameters. Copy of the renewed
Consent to Establish dated 13.09.2023 15 appended horewath as Appendix-1. Tt s therefore

necessaty (@ hichlight that such retrospective renewal of the CTE issued by SETAA,

10
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APPENDIX - A
State Level Env:ronment Impact Assessment Authorlty
" Himachal Pradesh -

Ministry of Evivirenmang, Forest & Climate Chnge, G‘wammm of kﬂﬂa, :
at Department of Environment Science & Technology,
Parynvaran Bhawan, Near US Club, Shinla-1 -
: Lt ln Ph: 01774656550 559608 Fax: mm o .
F.No. HPSEIAA/2015/360- Mfs Homeland Exottca—rmxed Iand use cnnstructmn pmject . D

———

To :
"Sh. SunilKumar Sood, o L
M/s Homieland Exotma.mmed 1and nse consquuon prcuect, i

143, Sectoes7, Panchkuls, Haryena-134109, .~ -
Phone No. 092165»76999 emarl <a Sumlsood@yahoocom

Syubject: ” Project propoaa] ror Homelmd Eiotlca-m[xed land use construttlon pmject by Sh
Sunil Kumar Svod M/s Homeland Emﬁca-mixed land nse ¢aﬂstruchun praj-ecl -

‘Environmeutal Clurance-reg. o

Sk, - e L |

' This has B reference to your applicat[cm dated 21.’4!2015 seekmg prigr: envzronmemal ’

clcmncc for the above prajéct under Environment lmpact Assessmant Notification, 2006. The proposal hes

been apptaised os per prescribed procedure in the light of provisions under. the Environment lrnpar.t :

Assessment Notification, dated 14% September 2006 on the basis. of documeénts viz, Férm-, Prc-feas:bxhty e

Report, EIAEMP ete. by the State Expert Appraisal Commiittee constituted by the competent auﬂmnty in

iis 41° Meeting held on Sept. 9-11, 2015, The said pmJect m\o}vcs foliowmg sa.hent fearure.s .

a. Project type : Homeland Exchca- |xed land 56 construction project {Resldsnual &
Hotel Project). .

: Khasra nomber. 1363H 127!632:'1 641 408 13721'426 613 626(l & 626!'3
13747627, 137631260628, 629, 630 631, 1368/1137/632, 1369/1 1317632,
642, 643, 644, 645, 646,647,648, 649, 429{[ 640, 1,2,3,4,5,6,7,8,9321/10 .
at Villago-Kiyari & Ru'ka, Tehsﬂ & Disinut—Shlmiu H. P

b. Praoject Location

c. Project Capacity : 46,599.00 sq. mtrs.
d. Cost of Project : 99 Crords.
e. Water requirement : 367KLD.
f. Energy requirement @ JI27TKW. . " ' :
g- Green cover : Plantation of 458 new trees of d:ffercnt sPemes in project area.
h. EMP costs : For construction Phase;
' Rs. 6.00 takhs, Reourring cost, 2.8 iakhs
For operation Phase: -
: Capital cost: Rs. 122 lakbs, Rccun-mg cost, R.s 100

i. Ingtitutional : The following witl be rcsponsxb}e for matntenance ofAPCDs and Sotid

Mechanisms for Eny. Waste Management gites:

Protection i) Construction phiase: Devéloper/ Projet.t Proponent

i) Operational Phase Developcn" Project Proponcni

A\?"

The SEIAA examined the proposal in its 244 Meetmg held on 27" Pebmary, 2[!16 and considered the
recommendations made by SEAC in its 41" Meeting held on Sept. 9-11, 2015, Afler considering the
recommendations of the State Level Expert Appraisal Committee, the State level Environmental Dnpact
Assessment Authority zccords Enwronmenml Clearance to the project as per provisians of the FIA
Nofification No. $.0. 1533 dated 14* Scptembcr, 2006 of Ministry of Environment & Forests, Gol subjcct
10 strict comphancc of ierms and conditions as tentioned below. The Authority resarves the right to revise,
revoke or impose additional condition at any stage.

Part-A- Speciile Conditions:

I- Construction Phase:
1. "Consent-to Establish" shall be obtained fiom H.F. State Pol luhon Conlrel Board wnder Water
{Prevention and Comml of Pellution) Act 1974 and Air (Prevention and Control of Poliution) Act 1981
.’IF)_ I f -
{‘\q-nﬁ &5 f
Saclion OP.CLF
Cepartment of Environmiant, Scierice Techriolory % 5
chmate Change, Shimlz, HA
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3 COpY of samie shafl be snbmmed & State Enmonment ]mpact Assessment Au‘lhonty {SEIAAY before
start of any construction work at the site, "

Provisicris shall be made for the housing of !abour mlhm the SItG with aik necessary infrastruoture and,, '

facilities such as fuel for cooking, mobils toflets, mobile STP; safe drinking water, medica) health care,
creche ete; The hauslng may be in the Eom'l of temporary stru:xures fo be removed aﬁe.r lhe eomplenon
-of the project.

All requued sanilary and hyg1en1c :measurea should be taken befone, dunng and aﬂﬂ- the cornpfehon of

P .
A Ftrsr Aid Room w;ll b«: provided in the pm_]ect both dunng ccnsm:cnon and nperauon phass of lhe

Adequate dﬁnkmg wnmr l’uel and samtary rhclliﬂes sho_uld bc prowded fcm construction workers at f.t:e _

- site. Provisions Should be made for mobile toilets, . :i
. The safe dlsposal of wasts water and solid wastcs gsnerateé dunng the oonsl:menon phase shomd be
Al rhc ‘top so:l cxcavatcd during oon.structmn actmucs should be stored for use - m
" horticuttureftandscaps development within the project site.

Disposal of muck insluding excavated materiat during constmchdn phasc s‘hould ot ereate any adverse

“effects on the neighboting commuinities and dlsposed off-taldng the necessary precautions for general

- safety and health Bspects of public, only it approved sites with the approval of compélent authority, .
. - Soil and ground watér samples shall be gof tested from anthorized agency o ascertain that there is no

- threat 16’ ground water quality by leaching of heavy meials and other toxic contaminants.

!0

Any hazardous waste generated during construction phase should be disposed off as per applicable rules
and ‘norms with neccssary “approvals of the competent: authonty Diesel generator sels during
constmctton phase should have acoustic enclosirss and should conform to Environment (Protection)
Act, 1986 and Rules fmmed there under for air and noise ermssnon standards. Low sulphur diesel type

- shoutd be used., -
The diese} reqmred for operatmg DG sets shall be stomd in under tanks and 1f required, clearance from

1t

13,

Chief Controller of Explosives shall be taken,

. Vehicles/ equipment dcployed during construction phasc shauld be in gocd condnﬁon and should,

conform to npplicable air and noise cmission standards, shouid have. vnhxcle pollunon check cemf’catc

“and should be operated anly diring non-peaking hows. -

Ambient noise lovels should conform to residential standa.rds both during day and night. Only limited

. mecessary constriction should be done during night time. Fortnightly monitoring of ambient air quality

(SPM; S0, and NOx) and equivalent noise levels should be ensured during construction phase should
be closely monitored during construction phase $0 28 10 conform to the stipulated standards fixed by lhe

© competent quthority. Storm water control and its re-use for various applications as per guidelines.

14,

is.

Boundary wall shall be constructed In such 2 manner as not to be cbstructing the flow of storm water,

“Necessary artangemerit shall be made for the drainage of surroundmg area.

Water demand during construction should be reduced hy use nf prc-m:xcd concreie, cunng agents and

- Other best practices and technoiogies available.

16,

7.

18

19,

1I

1.

Permission to draw ground water shall bo obtained from the competent Authority prior to constructiop/
operation of the project. Opaque wall shiouid meet pefspective requm.-mem as per Energy.

Conservation Building Code which is proposed 1o be mandatcry for alt air conditioned spaces while it is
aperat:onal for non-sir condmoned spaces by use of appmpnate thermal msulalmn mwateria) to fulfill
requ:rement

Regular supervision of the above and oiher measures for monitoring should be in place all though the
construction phase, so as 1o avoid disturbance to the swroundings,

The proponcnt shail be liable for action undet the Environment [Pmteacllon) Act, 1986 for the violziion
of‘a.n} prevision of the said Act.

Operntivnal Phase:

The installation of the Ef fluent Treatment Plant/Sewaye T:efl.tment Plant (STP} should be certified by
an independent expert and a report in this regard should be submitted to the Member Sccrcla:y.
HPSEIAA at Director. Department of Environment, Scicnce & Technology before the project is
commissipned for operation. Treated effluent emanating from STP shajl be recycled/ reused (o the
maximum extent possible. Treatment of 100% grey water by decentralizad treatment should be done.

;wu,f

/
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"Discharge of upused trealed eﬁ]uant shali confanrr to the norms and standards prescnbed Necessary

measures should be made to mitigate the odour problem from STP,

The solid waste generhted should be properly collected and sugegamd, Wet ga:bage shauld be
o0 posted énd r.lry!mrt £olid wasts should be dlsposed of to ﬂm approvcd SItﬁ t'or Iand ﬁlmg -after
D'i'es'él power generatlng sets pmposed a3 source of backup power. for elevators and COMMON Ared.
iflimination during opesation phase should be enclosed type and conform to rules made. under the -
Environment (Protection) Act, 1986, The height of stack of DG sety should be ‘equal to the height

.neaded for the combined sapacity of all proposed DG sets. The proponent shall be required to use low P
sulphyic diesel, The location of tha DG sels may be decided in consultation with the competent -+
.amthority. -

Nolse polluua‘m should be mnlmlled t0 ensure that it daes not exoecd the prescn'bed standkrds Duru:lg-.. a

night time the noise lsvels measured at the boundary of the buildin shall be reswicted to the L
permissible levels to comply with the pravaleat regulations. :

The green belt of the adequate width and densiiy preferably with locai spec;&c a!ong the penphery of :
the plot shall be raised 50 as to provide protection against particulates and noise.. : :
Weep holes in the compound walls shefl be provided to_engure: natum] drainage uf ram water m lhc '
catchment atea during the monsoon periods.”
Rain water harvgsting for roof . un-off und surfaca rufl-oﬂ' ‘a8 per plan submmed should be -
implemented, Before recharging the sw'fane run off pre treaiment must be dcne to remove su.spended
fmatter, oil and grease.

The bore well for rainwater mchargmg should be kept at least 5 mtrs above the hlghest gmund water
table. |

Tho ground water level and 1ts quahty shou!d be momtored regular[}- in consultatmn wuh Centrai
Ground Water Authcnty '

Traffic congestion near the entry and exit pmnt.s from lha mads ad_]mmng the proposed prmect site must
be avoided. Parking should ba fully internalized as per norms prescnbed by the Ccmpelem Aulhcnty-
and no public space should be used for this purpose.

Energy conservation measures like instaflation of CFLs for the Iightmg the surroundmg areas-/outsida
areds the bullding should be integra! part of the projéct design and should be in place befors project
commissioniing. Used CFLs/ TFLs should be properly cotlected and disposed oft/ sext for recycling as
paf the prevailing guidelines/ rules of the regulatory authcnty o avoid mamury conmmuuon Usc of
solar panels may be done to the passible extent.” - .

Adequate steps should be taken fo prevent odour problem ﬁ'om solld waste pmc&ssmg site and STP
Sprinkling of water etc, be used for arr pollunon control durmg constructmn phase so 25 to avoid
distwrbance to the surroundmgs .

Part-B- (General Coudatwns.

1.

2,

—e,

The enviroamental safe guards contamed/gwen in the pmposal for management o. enwmmnenml
poilution should be implemented in letter and spicit. : :
Six monthly eavironment monitoring reports shall be submmed to_the State E.rnrlromnent Impact
Assessment Authority and Ministry of Envitonment & Forests Repional Office 4t Dehradun,
Officials from the State Environment Impact Assessmont Authority, Regional Office of MoEF,
Dehradun and Department of Environment, Science & Techmology GoHP who would be monitoring the
implementation of environmentat safeguards shall be given full coupemtmn facilities and documents/
data by the project proponents during their inspection.

in the case of any change (s} in the scope of the project, the projeut wcu!d requ1re & fre.sh a.ppralsal by
this Authority.

The SEIAA reserves lhe nghl to 2dd additional safegua:d imeasures subsequeatky, 1f found necsssary,
and to take agtion including revoking of the environment clearance under the provisions of the
Environment (Protectwn) Act, 1986, to ensure effective implementation ol‘ 1he suggested safe guards
and measures in a ime bound and satisfactory manner. .

All other statutory elearances shail be obtained, as applicable by the prcuccl proponcntz.

These stipulations would be enforced amorg others under the provisions of Water (Prevention and
Conirol of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the
Enviropment (Protection) Act, 1986, the Public Liability (Insurance) Act, 1991 and }:.rmronment
Impact Assessnent Notification, 2006. :

M's Homeland Exotico-mixed lard use constriesion project 343
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8. Enﬁirbiméntal Cleai'aﬂce IE.BI.'ijEct 10 finial order of the Hoifble Supreéme Court of india in thé mattarof -
Goa Foundation Vs, Un,inn of ]ndia i.n Wnt Pctition (Cm[) Nc 460.of 2004 as may be spplicable to |
this projest, -

9. Any appeal against Ibts enwronmenml clearance shall ue with the National Enﬂromnmt Appellntl:
Authority; if preferred, wilbin a penod of 30 days as pfescnbed nidér Section 11 of the National
Envlmnment Appellate Act, 199? " *

'Pnr:-C— Spcc[al Condiﬂonsz

L Theé projcct Proponcnt shali suhrmt the Water baianoe sheet, Carbon ba.lmee shcet and Energy balance
- sheet tothe authority from time to time.
722, Theair pollution control devices JSTP shalf be msta.lied wnh inier!odtmg \mh the mam e]ectrlc suppiy
- 1o the unit having independent enery meter respootively.
3, .-The Project Propanents shall submit retumns/ dedails of recyc!abla wastes. a.nd other snild wastes which
.. -shall be generated from the process o the Authority teguiarly. :
4. The He SPCB sha!l conduc! regular momtonug of emissions and tmatad au', water quality of thc
-~ projest, T
"5 The P‘mponcnt shall undcmake mstallanon a.nd commxsswnmg of I}m wqulszte pollution contrel devices
. concurent with the construction of proposed project and shall submif progress report to the Authofity.
6. - The costs of EMP shalt be as per the proposal under constetion phase (Capitsl cost: Rs. 6,00 lakhs,
-+, Recufringost. 2:80 Jakhs) & Operation phase (Capital cost: Rs. 122 Inkhs, Recurving cost. Rs.10.0).
" 7. The unit shall install DG set shall be provided with proper exhaust moffler and stack height with DX set
~and other fugitive entission sources shall be mose than 10:15 feet above room level, Noms presoribed
_ I'orDG Sets in the Environment (Protaction) Rules, 1986 shall be complied with.
8. The Piojeet ‘Proponents -shatl provide the appropriate mechanism for the ealiacnm, segrogation,
treatment and d;sposat"of municipal solid waste, The wasts will ba collected at a specific dumping site
. inside of the project premises through focal occupants and safai karameharies as proposed.

9. The Project Proponents shait umail Sewage Treatment Piant (STP} of 400 KLD with SBR Techno!agjh

" for treatment of sewage.

10. Tha Projout Proponent - shail coi!ect the rain water by constmmng Rain Water Harvesting pits |

- measuring 6M X AM x 5M as. proposed and the totsd capicity of four RWH (Ratn Water Harvesting)
- shall be 480 m’. The sfored rain water shall be wtitized regulacy for nion-drinking usages including
. fissBighting, landscaping, water falf apant from domestic use 28 proposed. .
11, The Project Proponent shall conserve energy through use of Solar light in garden area, open parking
.+ srea and solar water heator for hot water. The total 13,83 facs unils/antiim encrgy should be saved.

12. The projéct proponent shall maintain the existing road for about 500-1000 mirs. ovlside the project area
for about five years post commissioning of fhe project and shall constriiet rein shelter on that road under
proposad CSR activity with budgetary allocations.

13, All the hazardous wasts shalt be managed as per the Manufacture Storage and Import of Hazardous

- Chemicai Rules, 1989, as amended to date for Isolated Storags and Hazardous Waste (Management,
Handling and Trans Boundary Movement) Rules, 2008 a3 omended from time to time under
Environment (Protectum) Act, 1986 and auth anzatlon from prﬁcnbed suthority under the Rules shatli
be obtained, .

14, Onsite and offsite Emergency Plans shall be prepared for storage & handling of chemicals by the
proponent under the Manufacture, Storage and Import of Hazardous Chemical Rules, 1989, as amended
to date, if any.

15. Al non-hazardous wastes of domcstm originated from the homels residential areas, offices ete. shall be
strictty managed as per the provisions of Municipal Sotid Waste.s (Management nnd Handling) Rules,
2000 as amended from tinie o time, if any.

{6. The unit shal{ undertake Public liabitity insucanco and shall identify accidents duc to fire/ spillage and

*. provide adequate nizasures to deal with such accidens.

17, The Project Pro;mnent shali ensure that there arv proper arr._ngemcms for manzgement of occupational
health and safety in accordanée with the law as required for machinery safety, personnel safety and
heahh care, fire & explosion safety and shall have proper onsite and offsite emergency plans in place,
The fabourers shall be provided with gumboots, aprons, glovés, hamlets ete. desired health safety
equipments for their safety dunng the operational stage of the project.

ri’”" Lo, LJ’

} LI

. \. ”q’f

coeien Orf caf, e
~enarimenl of Envionmant, SGaNCe Tychntiogy <

- _wate Change, Shinla, HP.
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1. The tote) power dema.ud for the ptq]act shatl be 3127 KW (2061 KW for rcsadannal +1066 KW for
Hotel) as proposed. _ ,
‘{om-s smaereiy,

S(ate Le\-'ei Enwmnment Impact Assessment Authority
' Hamachaledesh.i _

Endst, No. As Above. ;? ' P Dated: [ 4 fzms
Copy to following for necessa.ry acfion: . . ' ' .
1. The Secrelary (Environment), Mm:stq.r of Envrronment, Fcrests & Cl:mate Chauge, Indlra
Parypvaran Bhawan, Jor Bagh Road, New Delhi~ 110003 - . <. D
2. The Chainnan, Central Pofiuticn Contrat Board, Hun vaesh Bhnwan CBD-cum ofﬁce Complex, i
East Arjun Magar, New Delhi-110032. - ;e -
The Chairman, Himachal Pradesh State Pol!utum Comml Board, Sh;rn!a-l? 1009
The Director {Environment, Science & Technology) 1o the GoHP, Shnm,lavl'IlOOl B
Adviser (1A), Miniairy of Enviroament, Forests & Chrnale Change, Inchra. Paryavarm Bhawan. Ior,'
Bagh Road, New Delhi - 110003, ~ - =77
Additional Pr Chief Conservator of Forests, M:mstry oF Euvmnmcnt, }omst & Climate Change,f.. »
Regionaf Office, Cfo Porest Research Institute, P.ONew Forest, Dehradun Uttrakhand 248006,
. Monltoring Ceil Ministry of Environment, T‘omsts &. Chmate Chzmga, lndua Pmryavaran B.hawan,.
Jo agh Read, New Delhi 110003 ' : _ -

o

2o

8aRecord File,

' : o Member Lretnry:.
S!ata LeVei Envlmm'nent Impact Assessment Authority
. 1macha! Pradesh -

* I 1]
{ iwaj ,

\-j. .

M5 Homeland Exotica-mized land use consirystion projoct 55
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- SPEED POST/ BY HAND/EMAL,’ _APPENDIX - B
‘ me ‘Sunil Kumar Sood,
- House No.,143, Sector-7,
Panchlula -134109

L (Haryana) .

Sh. D.C Rana Dated. 14.03, 202(3

Director ; e - , -
;'Statc Level Envxmnm fit | 'pact Asscssment Authonty,

Ministry of Enwmnmcnt ‘Forest Chmate C auge, _ NI e
Govemment of Indiz, .- " ' i / L& J T‘ODA})'
at Depariment of Enmonment Scjence & Technology, RN A b 4 Jﬁ ”2022 L

CLEARANCE GRANED::‘ﬁ\I FAVOUR OF, IWS Hommn EXO’HCA-
VIDE LETTER NO! F.NC: iPSEIAAN015/360- Homeland' Exotica - -
mixed  land use:. copstruction Project dated . 01.04.2016° (SOEE
PRBPRIETOR SUNIL mmﬁ soom ON LAND MEASURING 46599 .

datédrﬂl 04, 20"16 1ssuéd'm my. favour

¥ alsb dfaw;wupmid-attcnhon to your office éitér ho, HPSEIAAJRTI! 2010/

_ ‘ A } 1‘ %I —-Q,l"/d Qiated 10“1 August 2018 stating N o Enwmnmental Cleanmoe
0 ,befen ‘granied fo M/s Nirvana Woods and Hotcls Pvt, Ltd. Village Kiyari,
- District Shlmla HP However request from Sh. Sunil Kuritar Saod for chmgc '

of i ffom Mis, Homcland Exotica to Nirvana Woods is under process. The

" Hs'subnntt"" dat Homeland Exotxca as

“capy. ogma sameds cnclosed herem' i :
yuell as Nirvaria Woods areé my Sole Propne‘mrstup I'ums and the Sole Propnetor

ﬁnn_._.NX; Nirvana :Woods to totally difference firm than Nirvana Woods and
Hotels Pvi. Ltd, which is a registered comnparty under the Companies Act.

18
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I furﬂler state that the land measuring 03- 17-68 hecta:es on whxch rllegal {
mlauthcnzed construction has been done by Ms Nirvana Woods. and Hotels' -'
Pyt Ltd the title of land measuring 03- l’o'~68 hectares 1s under dispute ’ m ;
CoMs: No 23 of 2018 béfore the Hon’blé ngh Court of ‘Hiachal Pradesh as.

censaderatmn of Rs. 10.32 crores for sale af land has not been paid to.me bv
Nn'vana Woods and Hotels Pyt Lid.

i Thgnking yeu, !
Yours falthﬁtlly, '

(Suml Kumar Sood)
Encl; Asabove

87 yax 2@22
Redu*vf [{ W, -cyibﬂ'&f
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SPEED POST/ BY HAND/EMAIL ..

From : Sunil Kmnar Sood
House No.143, Sector-7,
Panchkula -134109
(Haryana)
Sh. Rajneesh’LA.S _ Dated: 14.03.2020

Secretary Environment and Chaitman, [ t———emreas
State Level Environmert Impact AsscssmcntAuthoﬁty Fil. ED TU’ 7 Y

‘Himachal Pradesh Secretariat 3.
New Shimla [ 07 Jan 2 |
Email' envsecyhp@ﬂic in RB&UQ‘? s ;‘\inf:srg, .

SUB: CANCELLATION!’ SURRENDEE OF ENVIRONMENTAL
CLEARANCE GRANED IN FAVOUR OF M/S HOMELAND EXOTICA
VIDE LETTER NO. F.NO. HPSEIAA/2015/360- Homeland Exofica —
mixed land use construction. Project dated 01.04.2016 (SOLE
PROPRIETOR SUNIL KUMAR S00D) ON LAND MEASURING 46599 -

SQ.MIRS. = F

Deay Sir,

s, Further; to my letters dated 15.10.2019, 18.12.2019 and 02.01.2020, 1

Sitnfl‘Kiinar Sood submlt that the Environmentaf Clearance grarited issued vide

}}g{ﬁ‘ oﬁpe_,-‘lre‘{;tf‘;:: 1|11t|?' F NO HPSEMOISBSO- Homeland Exotica — mixed
fand vise construcn;on Project dated 01.04.2016. -1 submit that since long I have
:‘ibﬁx‘ldant] ﬁyﬁziOJEi:L i-lhere‘by surrender the said. Environmental Clearance -
datéa o1, 04 2016 isstied in my favour ‘

N RO I W CE

YRk i‘du,u"lru i Lo

g:f]s? dr;a‘rrl};bur fkmd aftenhon to your office lettet no. HPSEIAA/RTY 2010 /
ZS]VQLJL— 2174 dated 10" August 2018 stating No Environmental Cléarance
has been granted to M/s Nirvana Woods and Hotels Pvt, Ltd. Vluagc Kiyar,
Dlstnct ‘Shimla H.P.' However, request from Sh. Sunil Kumar Sood for change
of name rom M/s,ljlom\,land Exot:ca to Nirvana Woods is under process. The -
¢opy. of the same is enclosed herewith. 1t is submitted that Horneladd Exotica: as
well asiNirvana W o.ods are my-Sole Propﬁelorship firms and the Sole Proprietor
firm N/s Niryana ;Woods to totally djﬁ_‘e.rencc firm than Nirvana Woods and

Hotels Bvt, Ltd. which is.a registered company under the Companies Act,
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1 finther state that the land measuring 03--’1 7.68 hectares on which iliegal /
unau_thoﬁzed construction has been doné by Mfg Niwan? Woods and Hotels
Pﬂ.“Ltd.; the title of land meastiring ‘03':'1'1"7-68'hectares is under disputein
COMS No. 23 of 2018 before the ' le High Court of Himachal Pradesh as -
consideration of Rs. 10.32 crores for salg of.land has not been paid to me by
Nirvana Woods and Hotels Pvt. Lid. |

Thanking you,
Yours fithfiilly,

"- (Sunil Kumar Seod)
Encl: As above

- r N !
: |
N 07 Jan oo
’.R‘;‘;b\;g:. . »
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SPEED POST/ BY HAND/EMAIL
From : Sunil Kumar Sood,
House No.143, Sector-7,
Panchkula -134109, (Haryana)

Sh. D.C. Rana Dated: 14.03.2020

Director
State Level Environment Impact Assessment Authority,

Himachal Pradesh,
Ministry of Environment, Forest & Climate Change,

Government of India,

at Department of Environment Science & Technology,
Paryavaran Bhawan, Near US Club Shimla - 1

Email: dc.rana04@nic.in

SUB : CANCELLATION/ SURRENDER OF
ENVIRONMENTAL CLEARANCE GRANED IN FAVOUR OF
M/S HOMELAND EXOTICA VIDE LETTER NO. F.NO.
HPSEIAA/2015/360~ Homeiand Exotica — mixed land
use construction Project dated 01.04.2016 (SOLE
PROPRIETOR SUNIL KUMAR SOOD) ON LAND
MEASURING 46599 SQ. MTRS.

Dear Sir,

Further to my letters dated 15,10.2019, 18.12.2019
and 02.01.2020, I Sunil Kumar Sood submit that the
Environmental Clearance granted issued vide your office
tetter no. F.NO. HPSEIAA/2015/360- Homeland Exotica -
mixed land use construction Project dated 01.04.2016. 1
submit that since long I have abundant my project. I hereby
surrender the sald Environmental Clearance dated

01.04.2016 issued in my favour.
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I also draw your kind attention to your office ietter no.
HPSEIAA/RTI/ 2010 / 25-VOL-II - 2174 dated 10" August
2018 stating No Environmenta! Clearance has been granted
to M/s Nirvana Woods and Hotels Pvt. Ltd. Village Kivyari,
District Shimla H.P. However, request from Sh. Sunil Kumar
Sood for change of name from M/s Homeland Exotica to
Nirvana Woods is under process. The copy of the same is
enclosed herewith, It is submitted that Homeland Exotica as
well as Nirvana Woods are my Sole Proprietorship firms and
the Sole Proprietor firm N/s Nirvana Woods to totally
difference firm than Nirvana Woods and Hotels Pvt. Ltd.
which is a registered company under the Companies Act.

I further state that the land measuring 03-17-68 hectares
on which illegal / unauthorized construction has been done
by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land
measuring 03-17-68 hectares is under dispute in COMS No.
23 of 2018 hefore the Hon’ble High Court of Himacha!
Pradesh as consideration of Rs. 10.32 crores for sale of land
has not been paid to me by Nirvana Woods and Hotels Pvt.
Ltd.

Thanking you,

Yours faithfully,

sdy/-

(Sunil Kumar Sood)

Enci: As above
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SPEED POST/ BY HAND/EMATL
From : Sunil Kumar Seood,
House No.143, Sector-7,
Panchkula -134109, (Haryana)
Sh. Rajneesh 1.A.S " Dated: 14.03.2020

Secretary Environment and Chairman,

State Level Environment Impact Assessment Authority,
Himachal Pradesh Secretariat

New Shimla

Email: envsecyhp@nic.in

' SuB : CANCELLATION/ SURRENDER OF
ENVIRONMENTAL CLEARANCE GRANED IN FAVOUR OF
M/S HOMELAND EXOTICA VIDE LETTER NO. F.NO.
HPSEIAA/2015/360~ Homeland Exotica - mixed land
use construction Project dated 01.04.2016 (SOLE
PROPRIETOR SUNIL KUMAR SOOD) ON LAND
MEASURING 46599 SQ. MTRS.

Dear Sir,

Further to my letters dated 15.10.2019, 18.12.2019
and 02.01.2020, I Sunil Kumar Sood submit that the
Environmental Clearance granted issued vide your office
tetter no, F.NO. HPSEIAA/2015/360- Homeland Exotica -
mixed land use construction Project dated 01.04.2016. I
submit that since long [ have abundant my project. I hereby
surrender the said Environmental Clearance dated

01.04.2016 issued in my favour.
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I also draw your kind attention to your office letter no.
HPSEIAA/RTI/ 2010 / 25-VOL-II - 2174 dated 10" August
2018 stating No Environmental Clearance has been granted
to M/s Nirvana Woods and Hotels Pvt, Ltd. Viliage Kiyari,
District Shimla H.P. However, request from Sh. Sunif Kumar
Sood for change of name from M/s Homeland Exotica to
Nirvana Woods is under process. The copy of the same is
enclosed herewith. It is submitted that Homeland Exotica as
well as Nirvana Woods are my Sole Proprietorship firms and
the Sole Proprietor firm N/s Nirvana Woods to totally
difference firm than Nirvana Woods and Hotels Pvt. Ltd.
which is a registered company under the Companies Act.

I further state that the land measuring 03-17-68 hectares
on which illegal / unauthorized construction has been done
by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land
measuring 03-17-68 hectares is under dispute in COMS No.
23 of 2018 before the Hon'ble High Court of Himachal
Pradesh as consideration of Rs. 10.32 crores for sale of land
has not been paid to me by Nirvana Woods and Hotels Pvt.
Lid.

Thanking you,

Yours faithfutly,

Sd/-

(Sunil Kumar Sood)
Encl: As above
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File No:HPSE1AA/2015/360
Government of India
Ministry of Environment, Forest and Climate Change
(Issued by the State Environment Impact Assessment Authority(SETAA),
HIMACHAL PRADESH)

kol

Dated 27/05/2025

Tushar Gupta
M/s Nirvana Woods & Hoteis Private Limited

APPENDIX - C

VILLAGE RIRKA AND KIYAR], TEHSIL & DISTRICT SHIMLA, KIYARI AND RIRKA,

SHIMLA, HIMACHAL PRADESH, 171004
nirvanawoods.shimla@gmail.com

Subject: Grant of Transfer of Enviconmental Clearance (EC) to the project under the provision of the EIA
MNotification 2006 and as amended thereof regarding.
Sir/Madam,
This is in reference to  your application submitted to SEIAA  vide proposal number
SIA/HP/INFRA2/532975/2025 dated 07/04/2025 for grant of transfer of Envireamental Clearance (BC)
to the project under the provision of para 11 of the EIA Notification 2006-and as amended thercof.
2. The particulars of the proposal are as below :
(i} EC ldeatification No. EC25C3801 HP3659702T
(i) File No. HPSEIAAS2Q15/360
(iif) Clearance Type Transfer of EC
(Iv) Category B2
(v) Project/Activily Included Schedule No. 8a) Building s Coustruction
{vii) Name of Projeet Nirvana Woods & Hotels Private Limited
(viii) Name of Company/Qrganization
{ix} Loeation of Project (District, State) SHIMLA, [IIMACHAL PRADLESH
(x} Issuing Avthority SETAA
(xi) EC Date OL/04:2016
Ms Nirvana Woods & Hotels Private Linuted
R, VILLAGE RIRKA AND KIYARI TEHSIL &
{il) Details of Transferee DISTRICT SHIMLA, KIYARI AND RIRKA,
SHIMLA, FIMACHAL PRADESH, 171004
Homeland Exotica, VILLAGE RIRKA AND
{xiv) Details of Transfevor KIYARL TUTIKAKDL, SHIMLA KIYARI AND
RIRKA,23,2 171004
SIA/HP/INFRA2/532975/2025 26 Page 1 of 3
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1, In view of the particulars given in the Para | above, the project proposal interalia including Form-7 were submitied to
the SEIAA under the provision of Para 11 of the EIA notification 2006 and its subsequent amendments. Details io
Form 7 can be sccessed on PARIVESH portal by scanning the QR Code above and can also be accessed at glick here.

2. Online application has been received for transfer of EC which was earfier granted on dated 1/4/2016 (o Sh. Sunil
Kumar Sood, M/s Homeland Exotica for mixed land use construction project at Village Kiyari & Rirka, Distt. Shimla.
Sh. Pankaj Gupta after his death had requested to transfer the EC earlier granted to Sh, Sunil Kuwnar Sood in the name
of Mfs Nirwan Woods & Hotels Pvt. Lid,

3. As per the online record, the application for transfer of EC was also submitted ou PARIVESH [.0 portal vide proposal
No. STA/HPMIS/I07077/2023 submifted on PARIVESH 1.0 portal the PP had applied for Transfer of EC. But, the
applicant has stated that there were some technical issues on PARIVESH 1.0 portal regarding uploading of documents,

4. The project proponent was inforned that as per the direstions from the MoEF&CC, Govt. of India issued vide OM No,
1A3-19/95/2021-IA-11 dated 6th October, 2021, Member Secretaries in the Ministry and State Environment Impact
Assessment Authority (SEIAA} are directed to issue system generated EC letter and any new EC issued on or after
20.10.2021 without EC identification number & e-sign shall be treated as invalid. Therefore, no physical application
and off-line request was considered and no offline/physical EC approvals wede issued by SEIAA, Himachal Pradesh
unless it was received & processed online on PARIVESH portal. The project proponent was advised that in order to
resolve technical issues, the matter may take up with the Ministry or apply on PARIVESH 2.0 portal. The project
proponent re-submitted the application on PARIVESH 2.0 portal.

w

. The SETAA has examined the requisite information/documents required for transfer of EC in accordance with the
provisions contained in the Bnvironmeat Impact Assessm;_aﬁt (ELA) Noiification, 2006 & further amendments thereto
and hercby accords Transfer of EC dated Invalid date to M/s Nirvana Woods & Hotels Private Limited under the
provisions of EIA Notification, 2006 and as amended thereof subject to compliance of EC conditions issued vide EC
letter dated 1/4/2016. '

6. The SEIAA may revoke or suspend the clearance, if jrﬁp!emcmatiqu of any of the EC conditions i nof satisfactory.
The SEIAA reserves Lhe right to stipulate additional conditions, if found necessary,

7. The PP is under obligatiur to implement coramitments made in the Environment Managemcnt Plan, which forms part
of thizs EC issued vide dated 1/4/20106.

8. This issue with the approval of the Competent Authoﬁly.l

Copy To

I. The Secretary (Environment), Ministry of Eavironment, Forests & Climate Change (MoEF&CC), Gol, ndira
Paryavaran Bhawaun, Jor Bugh Road, New Delhi - 110003

2. The Chairman, Central Poliution Control Board, Him Parivesi Bhawan, CBD-cum-office Complex, East Agun Nagar,
Wew Delhi-110032.

3. The Chairman, Himachal Pradesh State Pollution Conteol Board, Shimla-171005.

4. The Director (Environment, Science & Technology) to the GoHP, Shirnta-171001.

5. The Adviser (1A), MuEF&CC, Gol, Indira Paryavaran Bhawan, Jor Bagh Road, New Delhi - [10003.

6. The Integrated Regional Office, MeER&ECC, CGO Complex, Shivalik Khand, Longwood, Sltimta, HP-171001.

7. The Monitoring Cell, MoEF&CC,Gol, Indite Pacyavaran Bhawan, Jor Bugh Road, New Delhi - 110003

8. Record File.

Additionat EC Conditinas

|. The pruject prapoient shall obtain necessury approval from the Deptr. of Revenue, as may be applicable, uoder Ssetion
18 of HP Tenancy & Land Reforms Act,

2. The project proponent skall ensure that the construction is carried out as per the National Building Codes applicable to
the area under sfvict supervision of technizal instiiute of national repuic.

3. The requisite approval from the HP Real Estate Repulatery Authoricy shall be laken.

SIAHPAINFRA2/532975/2025 27 Page 2 of 3
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end Approva] C To (In case of muliiple use comm r
i!
Signature Not Verified
Digitally SigneTby : $h D C Rana
Member Secratary #SEIAA
Date: 27/05/2025-
SIA/HP/INFRAZ/532975/2025 28 Page 30of 3
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APPENDIX - D

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE

CHANGE NOTIFICATION

New Delhi, the 14th March, 2017

S.0. 804(E).—Whereas, a draft notification under sub-section

{1), and clause (v) of sub-section (2) of Section 3 of the
Environment (Protection) Act, 1986 (29 of 1986} was
published in the Gazette of India, Extraordinary, Part II,
Section 3, sub-section (ii), vide number S.0. 1705(E),
dated the 10t May, 2016, as required by sub-rule (3) of
rule 5 of the Environment (Protection) Rules, 1986, for
finalising the process for appraisal of projects for grant
of Terms of Reference and Environmental Clearance,
which have started the work on site, expanded the
production beyond the limit of environmental clearance
or changed the product mix without obtaining prior
environmental clearance under the Environment Impact
Assessment Notification, 2006 inviting objections and
suggestions from all persons likely to be affected
thereby within a period of sixty days from the date on
which copies of Gazette containing the said notification

were made available to the public;

And whereas, copies of the said notification were made

available to the public on the 10th May, 2016;
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And whereas, all objections and suggestions received in
response to the above mentioned draft notification have

been duly considered by the Central Government.

Whereas, subject to the provisions of the Environment
{Protection) Act, 1986, under sub-section (1) of section
3 of the Act, the Central Government has the power to
take all such measures as it deems necessary or
expedient for the purpose of protecting and improving
the quality of the environment and preventing,

controlling, and abating environment pollution;

Whereas, section 5 of the Environment (Protection) Act,
1986 empowers the Central Government to give
directions which reads as “Notwithstanding anything
contained in any other law but subject to the provisions
of this Act, the Central Government may, in the exercise
of its powers and performance of its functions under
this Act, issue directions in writing to any person,
officer or any authority and such person, officer or
authority shall be bound to comply with such

directions;

Whereas the Ministry of Environment, Forest and
Climate Change issuned Office Memoranda dated
12.12.2012 and 27.06.2013 to establish a process for

grant of environmental clearance to cases of violation.

Whereas, the Hon’ble High Court of Jharkhand had
passed an order dated the 28th November, 2014 in W.P.
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(C) No. 2364 of 2014 in the matter of Hindustan Copper
Limited Versus Union of India in which the High Court
held. that the conditions laid down under Office
Memorandum dated 12th December, 2012 in paragraph
No. 5 (i) and 5 {ii) were illegal and unconstitutional and
had further held that action for alleged violation would
be an independent and separate proceeding and
therefore, consideration of proposal for environment
clearance could not await initiation of action against the
project proponent. The Hon’ble Court further ruled that
the proposal for environment clearance must be
examined on its merits, independent of any proposed

action for alleged violation of the environmental laws;

And  whereas, Hon’ble National Green Tribunal,
Principal Bench vide its order dated 7th July, 2015 in
Original Application No. 37 of 2015 and Original
Application No. 213 of 2015 had also held that the
Office Memoranda dated 12th December, 2012 and
24th June, 2013 on the subject of consideration of
proposals for Terms of Reference or Environment
Clearance or Coastal Regulation Zone Clearance
involving violations of the Environment (Protection) Act,
1986 or Environment Impact Assessment Notification,
2006 Coastal Regulation Zone Notification, 2011 could
not alter or amend the provisions of the Environment
Impact Assessment notification, 2006 and had quashed

the same;
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And whereas, the Ministry of Environment, Forest and
Climate Change and State Environment Impact
Assessment Authorities have been receiving certain
proposals under the Environment Impact Assessment
Notification, 2006 for grant of Terms of References and
Environmental Clearance for projects which have
started the work on site, expanded the production
beyond the limit of environmental clearance or changed
the product mix without obtaining prior environmental

clearance;

Whereas, the Ministry of Environment, Forest and
Climate Change deems it necessary for the purpose of
protecting and improving the quality of the environment
and abating environmental pollution that all entities not
complying with environmental regulation under
Environment Impact Assessment Notification, 20006 be
brought under compliance with in the environmental

laws in expedient manner;

And whereas, the Ministry of Environment, Forest and
Climate Change deems it necessary to bring such
projects and activities in compliance with the
environmental laws at the earliest point of time, rather
than leaving them unregulated and unchecked, which
will be more damaging to the environment and in
furtherance of this objective, the Government of India
deems it essential to establish a process for appraisal of
such cases of violation for prescribing adequate

cnvironmental safeguards to entitics and the process
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should be such that it deters violation of provisions of
Environment Impact Assessment Notification, 2006 and
the pecuniary benefit of violation and damage to

environment is adequatcly compensated for;

And whereas, Hon'ble Supreme Court in Indian Council
for Enviro-Legal Action Vs. Union of India (the Bichhri
village industrial pollution casej, while delivering its
judgment on 13, February, 1996, analyzed all the
relevant provisions of law and concluded that damages
may be recovered under the provisions of the
Environment {Protection) Act, 1986 {1996 [3] SCC 212).
The Hon'’ble Court observed that ...... section 3 of the
Environment (Protection) Act, 1986 expressly empowers
the Central Government [or its delegate, as the case
may be] to "take all such measures as it deems
necessary or expedient for the purpose of protecting
and improving the quality of environment......... ",
Section 5 clothes the Central Government [or its
delegate] with the power to issue directions for
achieving the objects of the Act. Read with the wide
definition of "environment" in Section 2 (a), Sections 3
and 5 clothe the Central Government with all such
powers as are 'necessary or expedient for the purpose
of protecting and improving the quality of the
environment”. The Central Government is empowered to
take all measures and issue all such directions as are
called for the above purpose. In the present case, the

said powers will include giving directions for the
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removal of sludge, for undertaking remedial measures
and also the power to impose the cost of remedial
measures on the offending industry and utilize the
amount so recovered for carrying out remedial
measures........ Hon'ble Court has further observed that
levy of costs required for carrying out remedial
measures is implicit in Sections 3 and 5 which are
couched in very wide and expansive language. Sections
3 and 5 of the Environment {Protection) Act, 1986,
apart from other provisions of Water and Air Acts,
empower the Government to make all such directions
and take all such measures as are necessary or
expedient for protecting and promoting the
‘environment’, which expression has been defined in
very wide and expansive terms in Section 2 (a) of the
Environment (Protection) Act. This power includes the
power to prohibit an activity, close an industry, direct
to carry out remedial measures, and wherever
necessary impose the cost of remedial measures upon
the offending industry, The question of liability of the
respondcnts to defray the costs of remedial measures
can also be looked into from another angle, which has
now come to be accepied universally as a sound
principle, viz., thc "Polluter Pays" Principle. "The
polluter pays principle demands that the financial costs
of preventing or remedying damage caused by pollution
should lie with the undertakings which cause the
pollution, or produce the goods which cause the

pollution”,
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Now, therefore, in exercise of the powers conferred
by sub-section (1} and sub clause (a) of clause (i}
and clause (v} of sub-section (2) of section 3 of the
Environment (Protection) Act, 1986, read with
clause (d) of sub-rule (3) of rule 5 of the
Environment (Protection) Rules, 1986; the Central
Government hereby directs that the projects or
activities or the expansion or modernisation of
existing projects or activities requiring prior
environmental clearance under the Environment
Impact Assessment Notification, 2006 entailing
capacity addition with change in process or
technology or both undertaken in any part of
India without obtaining prior environmental
clearance from the -Central Government or by the
State Level Environment Impact Assessment
Authority, as the case may be, duly constituted by
the Central Government under sub-section (3) of
Section 3 of the said Act, shall be considered a
case of violation of the Environment Impact
Assessment Notification, 2006 and will be dealt
strictly as per the procedure specified in the

following manner:-

In case the projects or activities requiring prior
environmental clearance under Environment
Impact Assessment Notification, 2006 from the
concerned Regulatory Authority are brought for

environmental clearance after starting the
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construction work, or have undertaken expansion,
modernization, and change in product- mix
without prior environmental clearance, these
projects shall be treated as cases of violations and
in such cases, even Category B projects which are
granted environmental clearance by the State
Environment Impact Assessment  Authority
constituted under sub-section (3) Section 3 of the
Environment (Protection) Act, 1986 shall be
appraised for grant of environmental clearance
only by the Expert Appraisal Committee and
environmental clearance will be granted at the

Central level.

In cases of violation, action will be taken against
the project proponent by the respective State or
State Pollution Control Board under the
provisions of section 19 of the Environment
(Protection) Act, 1986 and further, no consent to
operate or occupancy certificate will be issued till
the project is granted the environmental

clearance.

The cases of violation willi be appraised by
respective sector Expert Appraisal Committees
constituted under subsection (3) of Section 3 of
the Environment (Protection) Act, 1986 with a
view to assess that the project has been
constructed at a site which under prevailing laws

is permissible and expansion has been done

36

File No. IA-Z-12011/42/2026-IA-1 (Computer No. 296019)



1862974/2026/1A_|

1519

which can be run sustainably under compliance,
of environmental norms with adequate
environmental safeguards; and in case, where the
finding of the Expert Appraisal Committee is
negative, closure of the project will be
recommended along with other actions under the

law.

In case, where the findings of the Expert Appraisal
Committee on point at sub-para {4) above are
affirmative, the projects under this category will
be prescribed the appropriate Terms of Reference
for undertaking Environment Impact Assessment
and preparation of Environment Management
Plan. Further, the Expert Appraisal Committee
will prescribe a specific Terms of Reference for the
project on assessment of ecological damage,
remediation plan and natural and community
resource augmentation plan and it shall be
prepared as an independent chapter in the
environment impact assessment report by the
accredited consultants. The collection and
analysis of data for assessment of ecological
damage, preparation of remediation plan. and
natural and community resource augmentation
plan shall be done by an environmental laboratory
duly notified under Environment (Protection) Act,
1986, or a environmental laboratory accredited by

National Accreditation Board for Testing and
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Calibration Laboratories, or a laboratory of a
Council of Scientific and Industrial Research

institution working in the field of environment.

The Expert Appraisal Committee shall stipulate
the implementation of Environmental
Management Plan, comprising remediation plan
and natural and community resource
augmentation plan corresponding to the ecological
damage assessed and economic benefit derived
due to violation as a condition of environmental

clearance.

The project proponent will be required to submit a
bank guarantee equivalent to the amount of
remediation plan and Natural and Community
Resource Augmentation Plan with the State
Pollution Control Board and the quantification will
be recommended by Expert Appraisal Committee
and finalized by Regulatory Authority and the
bank guarantee shall be deposited prior to the
grant of environmental clearance and will be
released after successful implementation of the
remediation plan and Natural and Community
Resource Augmentation Plan, and after the
recommendation by regional office of the Ministry,
Expert Appraisal Comimittee and approval of the

Regulatory Authority.
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14. 'The projects or activities which are in violation as
on date of this notification only will be eligible to
apply for environmental clearance under this

| notification and the project proponents can apply

for environmental clearance under this
notification only within six months from the date

of this notification.

[F. No. 22-116/2015-1A-11]]
MANOJ KUMAR SINGH, Jt. Secy.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New
Delhi-110064 and Published by the Controller of Publications, Delhi-110054.

| ALOK KUMAR
' Digitally signed by
Alok Kumar

Date:2017.03.15
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F. No. 22- 21/2020 IA. III
S Government of Encha ' APPENDIX E
mestry of Environment, Forest and Cln:nate Cha.ngc '
- : Impaet Assessment Dmsmn ST
. . tt*tt .
Indlra Pa:yavarathawanf. :
Jor Bagh Road. Aliganj.
New' Dclhl - 110003 -
Su_‘llt baj ucgov in

N Date Trh Jul}r, 2021

Dfﬁce Memorandum S

S 'Suhject. Standard Operating Procedure (SoPl ‘for ldentiﬁcatnon and handhng of

. viclation cases under EIA Rotification 2006 in compliance o ordor of
" Hon’ble National Green Tribuna! In 0. A No 3412020 WZ Regarding

Thc Mmlstw had 133uod a nonﬁcation number SO 804[E}, dated the
14"! Mamh 2017 dotallmg the process . for'. gra.nt of - ’I‘erme. of Reference ‘and
Enwronmcntal Cica_raﬂcc in. respect of pIOJects or activities which havc qtartcd thr._
work on site andjor expanded the production beyond the iu‘mt of Pricr EC or changed
the product mix wnhout obtmmng Prior.EC under the EIA Nohﬂcauon 2006.

2. - ’I‘his NOUﬁCaUOﬂ was dpphcablc for six months from the date. of pubhcatmn i.€.
14, 03 2017 to 13. 09 2017 and further based on: court darectlon from 14, 03 2018 to

“ 13 04 2018

3. . Honble. NGT in Ongm'ﬂ Apphcation No. 287 oi‘ 2020 in tho matLex of Daotak

NG, O Vs Synochem Orgamcs Pyt Ltd. &Ors and in applications pertammg to same.

subjéct matter in Original Apphcahon No. 298 of 2020 in Virieet Magar Vs. Central:
Ground Water Authonty &Ora., vide order dated 03, 06. 2021 heid that *.. ) for past
violations, the cancermed authon‘.ﬁes are free io take appropriate action in
aocordauce unth poﬂuter pays pnnciple,foliowing due process”..

4. }'urther, the Hon’hiﬂ Natmnal Green. ’I‘r1buna1 in Q.A No- 34]20&] WZ in th-,
matter of Tanaji B. Gambhtre vs. Chief SCCI’E.‘tEI_V Government of Maharashtra and
ors., vide order dated 24.05.2021 has directed that “...a proper SoP be laid down
for grant of EC in such cases so as to address the ‘gaps in binding law and
practice being currontlyfo!lowed The MoEF may also consider circilating such
SoFP to all SEIAAs in the country®.

5. Therefore, in compliance to the directions of the Hon'ble NGT a Standard
Operating Procedure (SoP) for dealing with violation cases is required to he drawn.The
Ministry is also scized of different categories of ‘\fmia.tlon cases which have bcen

Page1of 9
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: pcndmg for want of un appruved structuralfproccdural framcwnrk hascd on ‘Pa!lurer'

. " Pays Principle’.’ and - ‘Pnncrp!e of Propomonahzy It is. ‘undoubtedly. unportant that

~“action’ Under ‘statutery provisions is taken against the defaulters/violators and a 3
dec:ls:nn on the closure of the pl'O_]ECt or actmty or. utherw:se is taken expedmou sly.

'6'.' » Ir1 lh{. hght of the abcm. dm:ctmns of thc Hon'ble. Tnbunal and thc issues

Y mvolved -the - rhatter has accordmgly been, exanuned in’ detail in" ‘the M:mstry A

. '-..detaﬂed SoP has accordmgly been framed and is outimed herem The 'SaP is also

S gmded by the observations / demsmns of thé Hon’ble Courts whercm prmmplcs of
o propomonajlty a.nd polluters pay have been outhned :

7 Relevant Court Oases on the lssue. I is notc:d that whlle dccldmg lssues relaled

0 vmlaﬂons of the: Enwronment Protection: Act, 1986 on’ account, of runmng the = .
' __prU_lect jacumy without prmr ermronmental clea:ance or in excess of capacxty allowed .-

o, in.such clearances, the. Hon’hle .courts have, mter-alia, dehbarated on vartious |
- l'al:ets involvlng “violation®’ ' cases and hdw enuncmted principles of |

.‘Proportionality’ and ‘Polluter. Pays’. 'm various. cler.‘;smns viz; Industrial Council for )
‘Envirg-Legal Action Vs Union -of India (the Bxchhn vlllage mdusmal pollunon case}

11996 SCC 131212y Membw Pharmateuticals Ltd.. ¥s Rohir Pra_]apatl & Ors. {C.A. No.
1526 of 2016, ordcr dated 1,4.2020) and Hmdustan Copper Limited Vs Union of India

in (W P. {C} No. 2364 of 2014, “arder dated 28 11 2014} T_l_"gn;-_ sa.__lient extracts of the .
judgemeénts are as under L o

Tssue 1 Pmposal for grant of Env.u:onmental Clearance in violation cases <10 be
cansidered on merits ' : :

._ L Han’ble H:gh Court of Jharkhand. in the matter of Hmdustan Copper Limited
Vs Unfon of Im:lia inW. P. IC} No. 2364 of 2014, vide order dated 28.11,2014

'Hefd. ...} action for alle qged wofatzon would be an zndependent and
'sepamte pmceed:ng and - IhE’r’EfOrH oone.aderatmn of proposal for
-environment c!earance cannot await mmauon of actmn agamst Ehe project
proponeut " - _ :
...} the proposal of the petitioner ' company  for environmental
" clearance must be examined oen its merits, mdependent af any
proposed actwn_fur the alleged violation of the envfronmental Ictws

ii, Hon’ble Madras High Court in the matter of Puducherry Enuxronmmt
Protection Assaciation Vs The Union of India in WP. Ne. 11189 of 2017, vide
order dated 13.10.2017

He!d "27. The question is whether an establishment contributing to the
econamy of the country and providing livelihood to hundreds of pecple
should be closedd down only because of fuilure to oblain prior' environmental
clearance, even though the EafabITSh-"?l"'ﬂf may rol othgnmae be violating

hxq/" . Page2ofg

42

File No. IA-Z-12011/42/2026-1A-I (Computer No. 296019)



1862974/2026/1A_|

1525

pa!!utmn latus or !he poi!u!wn tf any, cun conuemenfty -and. e_ﬂ‘"ectwely be o
EX checked The answer necessari[y hds to be in the negative #. o

' :‘29 It is rezterated thar pmtectton of - env:ronment and preventton of :
:enwmnm(mta! po!iutxon and degradatmn are non~negntxable At the same
. " time, the Court cannot altogether igrore the economy of the Natwn and the .
" .need to protect the livelihood. of hundreds’ of employees emp!o ged in’
. - projects, -which 4s stated aboue, otherw:se comp!y with oF éan be made ta
R comp!y wtrh norms'."’_'.”..' : :

= _ :Issne 2' Enw:onmental Clearance Pxospectwe &'. nut ex-pnst facto

| fHon'ble Supreme Cﬂuﬂ' in “the ‘tnattér ‘6f Common Oause Vs Union oi‘ India in
."W P IC] Na, 114 of 2()14 vide order clatccl 2. 8.2017 R

He!d* “{ ) art. EC w:H corrie- mto force rr.at earHer thcm the date of its
grant" Vi . : : B R B

: Issue 3' ‘Pnnc:ples nf Proportmnahty - to be appllel:l.

T Han’ble Supreme Court in the ma.tter of Alcmbic Phatmaceutzcals Ltd Vs Roh:t”__'
' Pm,japati & Ors in C A No 1526 of 2016 vide order dated 1.4, 2020

. He!d f 2 this C'ourt must take a ba!anced apprnach whtch holds the .
-industries to account for  having - operated without . env:mnmental :
ciearances in the pa,st wlthout ordering & cfosure of operattons The
directions of the NGT Sfor rhe révocation of the ECs. and for cfosure of the

units do not accord w’Ith the princip!e ofproporﬂona!ity

Issue 4. ‘Polluter pays principle &,
Issue 5: Costs. for remedial measures 1mpl:mt in Sechons 3 &. 5 of Envlronmmt
: {Protcctlon} Act, 1986.

Hon'ble Snpreme Court in the matter of Indian Council for Emm-o Legal Action
Vs Unian of India. {the Blchhri milage industrial polluhon case) in {1996 SCC [3]
' 212} ' :

Held:

o) The Central Gavemment is empowered to take all measures and issue
ail such directions as are culled for the above purpose. The said powers
will include giving directions ... and also the power to impose the cost
.of remedial measures on the offending industry and ut:l:z,e the amount so
recovered for carrying owd remedial measures.,

%

fage3of o

43

File No. IA-Z-12011/42/2026-IA-1 (Computer No. 296019)



1862974/2026/1A_|

1526

'b) Levy o_f costs required fnr canymg out remed:'al measures is' R
- implicit in’ Secr:lans 8. and S which are couched in. very wide. and o L
. 'expansive language. Sections 3 and § of the Environment (Profection}Act, - -
- 1986, apart from other provisions of Water and Atr Acts,’ empower the - A
| - Government to make all such directions and take-all such megsures'as”
- are’ necessary . or expedzenz for - proteciing “and’ promating _ the .-
.. ‘enviranment’,” whxch expression’ has been defined ‘int very wide cmd_'i:
'.expanswe terms:in Section 2 (&} of the Environment (Protection)-Act. This
power :nc!udes the power to prohtbzt an actwi!y, _c'fose an mdustry, direct
© to carry out remedtaz measures, and wherever, necessary ampose the cosf L
" of remedza! measures upon £he offending mduszry IR '

" The quescmn nj !xabz!:ty of the respondents ta defmg the costs of..;:-.'

. remed:aZ measures can also. be. Faoked ‘inito ﬁ-am accepted unwermﬁy ' o
sound pnncxp!e, LAz the "Po!tuter PayS“ .Prinmple “The poHuzer pays”..‘ '

- pnnc:p!e demands that the fi nanc:al cosls qf prevennng or remedymg .

) damage caused. by pollution - should tie. with the. undeﬁakmgs which
cause Ihe puliutran or pmduce the qoods which muse the pof!utzon '

. 8, Legal pxovisio:n.s.

. ‘I‘he Emn onment {ProLection} Act 1986 mdndatcs the Ccnual Gnvcmmcnz to take

ail measures as it deems necessary or t.xpedlenl. for the purpose of prote-..’ung and .
improving the qua.hi_v of ‘the eavironment ' and preventmg conno]hng end abating
enwronmental poliutmn {reference sub-section {1) of Section. 3 .of Environment -
[Prate(:UOn) Act, 1986} T‘urther, clatse {xiv). of slib-sectmn 12 ol’ Section 3 of thc
Enwmmncnt [Protectmn} Act 1985 SpeClﬁeb that the mcasures stlpulated undc-r sub-
section (1} of Section 3 of the I:.mtranmem [Protecucm} Act 1986 includes ‘such othar
matters as the Ceniral Government deems necessary or expedient for the jurpose o_,

securning effective zmptementarmn of the prouzsrons of this Act’.

F‘urther nolwthstandmg any 1hms., contamed in any othcr faw but sub_]eu. to the
provisions of the Environment Protection Act, 1986, Section 5 af the Environment
(Protection} Act, 1986, provides that the Central Government may, in the exercise of
powers and performance of Central Government functions uader the said Act, issue
directions it writing to any person, officer or any aulhont} and such person, officer or
authont} shall be bound to Comply W1th such directions.

8. Definition of Violation and Non-compliance:

' The Standard Operating Procedure (SoP} considers Violation’ & ‘Non-
compliance’ from the following perspective:

29
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i, “V:olatlon ‘means cases where prqeeta have eJ.ther ata:ted the. constructlon work or
mste]laﬁon or excavahnn, whlchever is: earlier on elte or Have expanded the
'_productmn capacity and { -or prcqect area . beyond fhe Hmit spec:lﬁed in. the
Env:lronmental Clea:ance (PnOr-EC} thhout obtammg an'-EC or cha.nge uf SC()pe :
o w1thout pnor approval from the M:mstry : :

' - i "Nan~C{Jmpliance means non- comphance of terms and cond1tmn3 presc:rlbed b}’ t'h.e

10. Standard Oparating Procerlure Guzding Principles. R

o .'_"section 15 read mth section 19 of The Envuonrnem {Protectmn) Act 1986 agalnst
;‘_alj vlolations ' . L o ) S

- | '.-I.l P:ro_|ects not allowahlc/permlss;ble, for grant of EC as per extant regu]atlons To l:le: :
'demolished SRR L

. .-__111 F‘ra_]ects a.llowablefpen'nlss;ble, if prior - EC had bcen ta.ken as pcr extant :
- regulatwns ‘To be closed until EC is granted {if no prlor EC has been taken) or to
R -tevert to permitted productmn level (in case prior EC has heen granted}

'w Poliuter pays: V1ola.tms §1:3 pa.y for wolahon penod proportmnate to’the scale of
pro_]ec[‘, and extent of commerc;.al transacuon i

R Septmg upa mecha.m_sm '_for reporting of _\nolatj'oﬂ to the regulatory authority(ies). - -

. 11.-SOP for dealing with the violation cases:

' Step 1: Closure or Rev:smn

Slno,. Btatus of EC _ LR Actmns -

1 . - |Ifno prier EC has been taken Qrder to close 1ts operatmn L
2. 7|M prier EC s available for[Order to revert the astivity/
| existing/old unit B production to permissible limits,
3. - |1f prior EC was fioi required for | Restrict the activity/prodiction io
earlier production Ievel but is now the extent to which prior EC was not

reqtured _ o required.

Step 2: Action unc‘ler Environment [Projection} Aet, 1986

Actwn under section 13 read with sectionl19 of the Environmént {Protection) Act, 1986
shall be initiated against the violators,

Y
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o "_1 The pl‘Q]t‘.Ct shall Be ordered fo: the demolitlon] closute aftet Jssumg show cause": L

- Step 3. Appraisal under EIA Notlﬂcation, 2006 . -
= The. permlsmbﬂity of thc pro;ect shall be exammed fmm the perspccbve of whether_;

1528

such achwty/ Pro;ect was at .all ehglble for the g]‘ant nfpnol. EC
.ﬁ. If not petm!sslb[e- R ”

K -notlce and providmg an opportunity of hearing

' Ex. Ifa red mdustry is ﬁ.mctmnmg na CRZI areq w}uch means that rhe acthty was,

the ﬁrst p!ace fot permitted at the tnme of. commencement of. prq;ect i"herejbre, thé‘ :
actwity is nut penmssrb!e and therefore it shaH be c.losed & denw!ished, o

e Respecuvc regulaxoxy authtmhes shall msue dn:ecuons under sectmn 5 of tbe :V

Environment {ProtechOn] Act 1986 for such cicsure & demohhon ol‘ the .

_ pro_]cct i ach\elty

. RB. pia permissible

.1 As per extant reguiatmns at the tr,me of scopmg, u’ it is mewed that the pr0_|ect 3
-activity is otherwuse penmsmble, Terms of ‘Reference. (TOR)  shalf be fssued with
_ ducct:ons to complete the impact assessment studies & submit Em:u"onmcntal Impact

Assessment (E14) report & Enwronmental Management Plan (EMF} in a ttme bound
manner : . .

i, Such cases of violaticn shall be Sl‘[b_]CCt to appropnate

(a) Damage Assessment -
{b) Remedial Plan and

“{c} Commumty Augmr:ntat:on Plan by the Central 1evcl S‘ec[ora] Ehpﬁ“l‘l. Appra.rsal
Comrmttees or State /Umon Terntory Level Bxpert P.ppralsal Cnmmxttees, as the case
may be. o : . R
iil. ‘The Competcnt Authonty shall issue directions to the prc_]ect propanent, under
section 5 of the Environment (Protectlon} Act, 1986 on case to case basxs mandating
payment of such arnount {as- ‘may be determined basccl on Polluters Pay principle) and
undertaking activities relating to Remedml Plan and Community Augmentation Flan
[to restore cnvironmental damagc caused including its social aspects}.

v. Upon subm1ssmn of the EIA & EMP rveport, the project shall be dppralsed by the
Central Sectoral Expert Apprzusaj Comnutlces or the State/Union Territory Level
Expert Apprmsa’l Committees, as the case may be, as if it was a néw proposal. If, on
examination of the EIA/EMP report, the praject is considered permissible for aperation
as ~per extant rvegulations, the requisite Enwmnmental Clearance shall he
issued which shall be effective from the date of issue,

v, However, during appratsal after examination if it is found that even though the

project may be permissible but not envirenmentally sustainable in its present

£ r'l,/ F’Elgl:“ =} Df g
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' Z.:-.,_;__;'Qformlconﬁguratlonjfeatures then the pro;ecl: shall-be: airected: to bc modiﬁed so :
‘:that the project would be envn'onmentally sustainable. )

Vi T hbwevcr, it is ) not r:ons:Lderccl approprlate 10 159115 EC lhe prcuect sha.ll be.;:{;i'

SRR directed 10 .be demoushed/ ‘elosed, If such proposal is'a case of expansian, the

__:_'fPI'OjBOt shall be rllrected to révert back to the extent of activity. for which EC had :
_:been granted earller or to revert ‘nack to the extent of actlvity for which EC was_
not requu-ed {as the- case ma.y be]

v, Centraj Sectoral Expert Apprazsal Commzttces or ':he State/ Umon Terntery Level.

) :':"be conducted for such categones nf Projects for wl'uch the E’-‘\ NDﬂﬁCﬂUD“ 3006' as'-' |
. egmended from Ume to tlme, requires, the puhhc hearmg u:: be. conducted A '

e _“vm The project pruponent wﬂl be requn'ed to subrmt a ba.nk g'uarantee equwalent to

“‘the ' amount of Remediation Plai’ and Natural & Community Resource -

'_.Augmentat!on Plan with Central / ‘the’ Btate Pollutian Control ‘Board (depending
. -on whether. it is appraised at: Mhﬁstry or by SEIAA} ‘The q‘uantlﬁcauon of siach -
: llablhty will be’ recommended by Expert Apprmsal Committee a.nd finalized - by .

chulatory Authonty,-'l‘he ba.nk gua:antee ‘shail- be- depc-mted priar to the grant of - .'

environmental - clearance and wiil be:teleased. al’ter successful implementation of '
o _the Remed:atmn plan and Natural & Communlty Resnurcc Augmentation Plan.

Note - The acuwnes as: per abovc c]ause‘?, shau be unde:taken sxmuhaneously
_wherever feaaxbie Enwronmental Cleara.nce, if granted to ‘such projccts or activities,
after due appraisal of ELA/E,MP 1eport shall be eﬂ‘ective only from the date of
. “issuance of such clearance and shall be ble_]ECt to comphance of obhgatmns lawards
o Damage Assessment Remedmj Pian & Commumty &ugmenta‘uon Plan, elc.. i'ma]m.d
in each case. C :

| 12. Peual’ty .p':ot.rlsidn_s for Violation c’a:%_:s and .&ppi_i:_c'atiohs:.
a, For new projects*

i Wherc ope:ation has not commenced 1% of the total prc:qu coc.t incurred up
to'the date of ﬁhng of apphcatlon alcng with. EIAf EMP. report (Ex: Rs.1 Ial-:h for.
project cost of Rs.1 Cr] -

ii.  Where gperations have commenecd without EC: 1% of the total prOjert cost
incurred up to the dute of filing of apphcauon along with EIA/EMP report PLUS
0.25% .of the total tarnover during the period of viotation. [Ex: For Rs. 100 Cr
project cost and Rs.100 Cr total turnover, the penalty shall be Rs } Cr + Es.
0.25Cr —R&l2aCr} _

A
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UL s Where operation)'pmduction with expanded capac:ty has not commenced Lo
. 1% of the project cost, attribulable to the: expansion, mcurrcd up to the datc Df,'ﬁ. S

filirig of application along with EIA/EMP report.

i, . Where operation/ productlon with expanded éapacity have commenced

1% of the pro_lect cost {attnbutabke to the expansion activity) incurred upto the "~

date of ﬁllng of apphcat:on a]ong with EIA/EMP report PLUS 0. 25% of the total . -

'turnover (attnbutab!e to the expanded actmty}capacxty) mvolved. durmg the h
pcnod ofvmlaucn. o ST S A

12 1. W:thout pre,]uchce to obl:gauon -as per {a) &. (b} above where the pFO_]ECt or
: actmty is  cotisidered for appraisal as above & the project proponent’ Tails to provide
requlred information or requ:szte documents or complete the; requlmtc study for the -~

purpose of EIA,(EMP reports or does not furnish such rEporta withm such pcnod as'_

spemﬁed by the appl‘msal cemmutee, thhout reasonable cauge, it sha.ll be inferred

-~ that the project proponent is’ not serious . enou};n .md the pro_)ect OF.: actmty shall be .
K dlrccted to be dcmohbhcd / closed. - : : : :

o 12 2 The percentage rates, as above sha.ll ‘be halved 11' the pro‘;ect pfoPcment suo-moto

reports. such. .violations without such vw}atmns commg o the krmwledgc of ‘the
Government etth&r on. mqun‘y or complamt : . - '

12.3. The penalty, as. above shall be in addltmn to habﬂzty fnr carrymg out vanous’

remccha] measures which sha]l be worked oul based on the damage assessment for |
guantifying the ;nvlronmcntal damage caused due to unauthorzzed project activity {as
per Step 3 enumerated ahove]

13, Identiﬂcat:on ofleation cases

With a vicw to protcctmg the f.:nwronment and tp expedmously brlng v:olatom into
a rcguldtory regime S0 4% (0 pxevent & control envirorment damage caused by such
violalion & to determine whether. operatmn of such projects is pernu:ss;ble and o take

action stlpuiated under Section 15 of the Environment {Protcetion) Act, 1986 for
" contravention of the prowsmns of the said Act, Rules, o orders and directions, ‘it is

expedient to also identily the cases of violation, ¢xamine and appraise such pr ojects so
as to refrain them from causing further environmental damace and also 1o compensaté
for causing damage to the enviranment Therefore, in exercise of the powers conferred
wnder Section 5 of the Environment (Protection) Act, 1986, the Ceﬂtral Government
hereby directs thaL - :

i, State Pollution Controi Boards & Union 'l‘érritm}' Pollution Control Committees,
before grant or renewal of Consents under Water{Prevention & Control of
Pollution) Act, 1974 & Air {Preventiond Control of Pollution) Act, 1981, shall
ensure thet the projeet proponents applies for or possess valid Pdor

ViR Page Bof 9
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o Env:ranmental Clea.ra.nce 1n terms of cxtnnt EIA Notification and sha][ riot gmnt' -
o or renew ‘CTO {Consent to Operate} unlesa Env:ronment Clearance (1[ .
T apphcahlc] has bee:l obtained. . S
“ i/~ : The Central- Pollut:on Control Board all ::tate Polluuan Comrol Boards and a]l -
. Undon Temmry Pollution Contrat Commlttees shall -identify cases: of vmlahon:; _
*under theu' respec’uve jum:dicuon report such césés. to Lhe Mm:stry or_
"'é_:the ease may be and also revoke C'IO :f gmnted to I:he umt after glvmg an
R '-c;pporturuty of being heard. ., - L
(. i) Thé:Central Pollution Control Board a.ll State Pallu'uon Contmi Boards and all L
« " - Union 'I‘emtory Pollution: Controi Committees shall: expedmthly examine the
" references, received from public and other bodies, r.elatmg ta molauons and take -
_necesswy stcps as per (11} ahove T ce T

14 ThlS ig 133ued w1th thc approva.l of the Competem Authonty

%M "~ ,f/ v’” -
{Dr. SIJJII: Kumﬁ?ﬁ yee)
S Joint Secretary {IA)

: To

: Chmrpcrson / Mem ber Secretary of Central Po].lqun Contml Bom—d
. Cha.u‘person/ Member Secretanes of all the SE[AASI ‘SEACS N
Chamnan/Mcmbers of all the Expert Appralsal Comm:ttef:s.

g Chajrman/Mcmbers of @l the” State Pollition Control Boards and Union
Temtory Pollutmn Ccmtrol Commtttees . . s : :

' '_Cci'p'y for inqumétionf -

1 PS to Hon’ble mesler l‘or Erwl.rcnmen: Forest and Chm&te Chanﬂe ..
2. PSto Hon’bie 'viuS for L&l‘;srm‘mem Fcrest ann. Ch ate uha“gc

3. PPS 1y Scuuar};EF&sCC} A

4. PPS to AS(RS) / AS {RA i/ AS (UD}/ JS[JT} / J8 [MP};’ JS {NPG)

5. All the olficers of IA Division

6. Website of MoEP&CC/PAM_\_/ES_H/GuE_&Id file

Copy [b} email} also forwarded to the Registrar, NGT, in Lompha.nce to instruclion
given in O.A No. 34/2020 WZ in the matter of Tanaji B. Gambhire ve. Chief Seoreta:y,
Government of Maharashira and ors.(arder dated 24 05.2021}.

Page 90f0
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P, Seare Pollution Controd Boacd,
“IIim Parivesh” Phage-31%, AP P ENDIX - F
New Stbnl-171009,
Waler/Air Act{ID-26063)

No. PCB (434) Sh.Sunil Kumar Sood residentint & Howelh2016 Dated:
Frony: Membur Seorctary
Ta The Directar of Tousdsm,

. Department of Tourisn, S0A Complex,

Kaswmpti,-1 71 009
Subject: - Caonsent fo Establish for [ometand Lxotive mixed land use coustriction project
{Residential and Hotel Project) with » total built up area 46,599.00 Sqantrs, at Khasea No.
L3631 1203241, 641, 408, 1372/426, 613, 62611 & 62673, 1374/627,
1376/1126/628,629.630,631,1 368/1137/632,1 361 31632, 642.643,644,643,646,647.6:48,649,
42071, 640, 1,2,3.4,5.6,7,8.9, 321/10, village Kivari & Rirka, Tebsil & Biste. Shimfa H.8,

Sir,

Sh, Sunl Kumar Sovd Prop. of MAs Home Land Exolica-Mised land use
canstruction Project. House No. £43, Sccior-07, Panchkisla, FHaryana- 134109., have approached 1o
thix Board undee Water Act. 1974 and Air Act, 1981 for fssuing Consent o Establish in their Favour
constiugtion of Homeland Bxoticy mixed land wse construction penject  {Residential and Hotel
Project) with a tots! built up arca 46,599.00 Sqautrs. at Khasra No, 1363/1127/6321, 641, 408,
1370426, 613, 626/1 & 620/3. 13740827, RATGH126/628.629,630,631,1368/1 1371632,
1369/1137/632, 647.643.644,645.646.647.648.649, 42971, 640, 1,2,3.4,56.7.8.9, 321710, at village
Riyari & Rirka, Tehsit & Distt, Shimla 1L The Siate Level Bovironmest Tmpact Assessment
Ambority 112, has accorded the Enviconmental Clearance in Tavour of this project vide leter No.
LPSEIANF {20§5) £360-M/s Homeland Exaticn mixed Land use construction project/-10 dated 01-
[4-2016. In view of the Environmental Engineer, HP State Pollution Control Board Shimle, {istl.
Shimla H.P vide his on line vepont dated 12-07-2016  has reconimended the case fur grant of
Consent (0 Estahlish, The State Board has exambned the upplication and geants consent to establish
under Watee Act, 1981 and Alr Act, 1981 with he fallowing conditiony:

Lo This Consent to Establish is subject w the complianee of praceeding of the preseatation
as atready circobited vide Cadst No. HPSPCE (43480t Kuwar Soed construciion
Project-Shinla/ 201 6. 117991 1504 dated 17-09-2016.

. This Consent to Establish is subject (o the compliauee of conditions of Envinmmentat
Clearanee as incorporated by the Sfate Level Enviromuent Impact Assessment
Authoriry 1LV, vide leticr No, BPSEIAA/ [2013) /360-M/s Homeland FBroiea mixed
land use constreetion project/-10 dated 0)-04-20 16,

3 this consant to establish is vahid Tor one year from the date ol issue and shall

submequently be got venewed tor each Anavcial year or past theeeol,

4. This Consent ta Establish Is only for the purpese  and vnder the provisions of the
Water{Prevention and Corteal of Pollution) Act, 1974 and Ab{Prevention sl Contral
of Pollution)Act, 1981 as the case muy be. and will not constroed as substitute Ror
mandatory  clearanees  required  for the  project  under  any  olber
Erefregulationfdivectionforder and the applicaint shall obtain any such mandalory
clearances befure waking suy sieps to esablish industry/industoad plant, operation ar
prucess of any teament and disposal sysiem ov an extension o additivn thereto,

3 This consent Lo estublish is issued for

oy

The domestic sewage 367 KLTF shall be eaed in sewage weatment plant of having
capacity 400 KLY us proposed by tue unit. The tresument shall confom o the pooms
as preseribed in Enviroiment {Poteetion} Rules, 1986 as amended from fime to time.

(il Garbaget Munieipal Subid Waste) shall be dispused oft by segregation and compusting

sl wrganie selid wasie. '

Ly

t

50

File No. IA-Z-12011/42/2026-IA-1 (Computer No. 296019)



1862974/2026/1A_|

1533

(LiNoise/Fmission fram DO set conform to linsiss presceibed in Sr. No. 94 & 95 of
Schedule-T of Environment {Protection} Rules, 1986,

(iv) The arganic sludgn. from STP shall be used os mantee in hodiculhere in fnc premises.

{v) Noise & amibicat air quakity lo be mainained within Ambicit air Quality bmndards tor
noise as speeilied in Schedufe-lt of aforesaid Rules and Noise Pollution (Regulation
aid Contral) Rules, 2000 as wel! as thosc CPCB.

6, The proponent shall comply with the provisions of the e-wnste (Management &
Fandiing) Rules, 201 1. as may be, applicable to it

7, The proponent shall comply with any wther cunditions faid down or directivns fssued by
the Hoard or Ste Government or Ministry of Environment & Forests. Govi. of lndi
wtt Central Poltution Cootrol Bourd undey the provisions of the Water {Prevention and
Control of Poliution) Act, 1974 und Alr (Prevention and Controf of Puliution) Act,
VORI andror Enviromsent {Pratection) Aci, 1986 as amended from ime to tme, as the
case ihay be.

8. Construction wasle arising dve 1o carth work dusing constraction shall be used for
ldndscap'ing within the premises and ao debris are allowed 10 be disposed out side the
premises,

9. The promoter shall provide adeguale mmn;,enu,m for fighting the accidental leakage's/
discharge of any air poliutant! gas/ liquids from the vessel. mechanical equipment’s cte.
which are likely o catse eavironmentid poliution.

10, The promater shall comply with any other conditions lak! dovn or dircetion issued by
the Board under the provision of the Water (Prevention angd Contral of Pollution) Act,
1974 and the Air (Frevention and Control of Pollution) Act, 1981 from time o time,

1. Nothing in this No Qhjection Centifieate shall be deemed to preclude the instimtion of
any legsl action wor relieve the applicant from any responsibilitivs or penaflics 10
which the applichnt is or may be subject under the provisiens ol the Water! Air Acts,

12, The Promoter shull prow suilshle variclics of plants i the premises (o maintais
greeneey.

L) fhe Promeier shall constroct and comimission the sewage treatment plant/eenission
conteol  deviees,  stiulaneously  with  the  muin projocr amd  the  treated
elfluenfcmissions shall conform 1o the standards ag may be prescribed.

{+h. The promnier shalt construct a pucen storage fank of sutlicient capacity o hold back
the efMluent i case of fallwre of Sewage Treatmept Plantf re-eirculition system and
alse for no densand perind.

i3, The promoter shall provide tertinal mashole at the end of cacli collection sysient wnd
g mathole vpstream of {imal owlet(s) ot of the premiscs of the industey for
sensurement of flow and for mking samples,

16, Alf under ground water retaining structures shatl be liued with an impervious layer $o
as 1o avoid seepage und contumination of sub soilf water,

17, The pramater shall not discharge any fugitive emissions/ o,

18, The promoler shall obtain consent o eperate front this Board and iostal] ani- pollution
devices for preveniion comral and abatement of Water Air Poltution befove nsing the
for residential and otel purpose,

19. The promoter shalt make provistons for rain harvesting lrom the roollops and built up
wruis  befors operation.

20, The promoler shatl provide the scoustic enclusure over dhe DG set as per normis.

2L That the comphance e the novns tor emisstorsietfuest wd neise as prescribed of

Enviconment Peotection Act, 1956 as anended Trom tioee 16 sime.

This consent L establish is subjest fo the ralification by the State Board.,

- The State Boavd reserves the right o revokefreview and alier the conditions of cunsn

o ustablish as the ease may be,

24, The promoter shadf ensure Wit alt (he muck o be gonerated fom the canstractioo
gelivities shall be used within the promises,

25, The prometer shall provide the sewnge ventment plamt Gor domestic sewage and also
make provision for plememation af Solid Waste Management Rules, 2016,
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The promater shall explore the pussibility of connecting the sewer fine with Municipal
Corporation/[PH scwemye deptt.

The promoler shall provide dual plumbing system for meeycling of entire sewuge affer
treatment in the 8TP tor flushing of toilets,

‘The promoter shall make provigion for the implementation of construction and
demolitien Waler Manapement Rules, 2006.

The promoter shall submit Enviromnent Manapemeat Plan consisting of all mitigation
measures [or cach component of the environnient, during construction operation and
ihe entire life ¢yele to niinimize odverse environmental 1 impacts resulting (o
actions of the project.

The promoter shall incrense the teee planfation along the periphery of the project and
areen belt ingide the preniises of the projeci.

The promofer shall (rcorporate best storni water management plan in order to avoid
Nouding of the orea during monsoon.

The pramoier shall makeé adequate provision for the transport infrastiucture and traltic
management al endry and exit to the project.

Unit shall provide the SRR technology in the sewage teeatment plant.

Yours faithfdly,

{Dr. Sunjay Somb, [FS)
iember Sccrctary,

HP State Pellution Control Buard
Telephone No. 0177- 2673766

Capy o ‘{::ﬂl'dcc[ tev the {oblowing for information and negessury acliom

Shliamrd

E A he Dircctor, Town & Countey Plasing Depatnent, SDA Complex Kasinpti, Shimla
Sh. @hil Kumar Sood Prap. of /s Home lind Exotfea-mixed Jand use sonstruction Croject,
House No. 143, Sector-07, Parchkule, Haryana- 134109,

3. The, Lnv, Bngineer, [P PCI, Shimda Diste. Simla 1LP, w.r b his on line report.
4. District Tourism Development Offeer, Shimla Diste. Shimla (L1,
5. Case file. \

1

{
C(E 8 Pja}; Soad, IFE)
Member Seercary,
FIF State Poliution Control Bourd
Telephone Mo, 0177- 2673766

'_'_,._u.“\__ -

CH I . ‘/

i
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APPENDIX - G

ILED TOOAN
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H.P. STATE POLLUTION CONTROL BOARD
Regional Office, Him Parivesh, Phase-III, -
New Sbimla, 171009, ¥L.P, !

. *Io PCBRO'S!’MJQ Nirvans Woods (Barller M.r’s Snml Kumar Sood)r‘zo 5. Dated:

87 T

To

--Nifa Nirvana Woods & Hatels Pvt. Ltd,,
Village Kiyari d& Rirka,
Tehsil & District Shimia, TP,

[

%

Suhs - Notice under Waler {Prevention & Conerol of Pollution} Act, 1974 and
’ Afr (Prevention & Control of Poltution) Act, 1681,

T
Sir,

Ehis s 0 continudtion to-1his offies h:tter Na, 1785-86 dated 15.02,2019 and
iattgr Mo. PLB!ROS/Sum} Kumar 500d/201%-1130 dated 19.09.2019. Whereas 14 has been
observed that your havé not applied wplo date for the copsent of the State Board fiom
31.93:2018 onwards and You have elso not submitted the revised Environmental Clearance
which i3 gross violation of the consent vonditions earier issued and Adr (Prc.venhon &
Coulrol ofPolluuun) Act, 1981 and, Water A, 1974, '

The facts stited above are tanlamiount 1o mc viotalion of the provisions
cqhtamr'd in the above quoted laws and Hable for action under:Section 41, 43 & 44 of tle
Water (Prevquon & Control of Pollution] Act, 1974 and 37 I8, 39 of }ur (Prevention &
Cpntml of Pollutiony Act, ‘1981 ntlractmg fine(s) upto Rupees Ten Thausand and
lmpnsanmcnt up fo six years.

Whereas in eddition 1o above, unit would slso be Kabls to regulmory action
ucder seetion 33-A of Water (Prevention & Control of Pelfution) Act, 1974 and 31-4 Air
~ [Prevention & Contrsl of Pallution) Act, 1981 which proviries {a) the closure, pr'ofixbmon' or
regulation of any industry, sperution or progess; o7 (b) the sfoppage or mgulatmn of supply of
-electricity, watsc or auy other scmce

However before procsading fnnher, you ars hereby given an opportunity to
apply fur up-o-date conseat of the Statc Board . through -our wob purtal‘ e
e heeomms niedn and etso submit the sevised anuanm..nial Clearance,

Please nots that i the event of feiture o comply with abme ditections, penal
and legal aciions stated above shall be iontiated against you for the above mentioned
vialations aad non- -compliance at your 7isk and cost, '

L Asstt, Envizonn: ngineer,
i H H.P.5P¢B, RO, Shimla
Capy 1o:-

1. Daze Fife
L

. Assit annonmcn nOL neer,

T T H.P.SPCR, RO, Shimla
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H.P. STATE POLLUTION CONTROL BOARD,
REGIONAL OFFICE, "HIM PARIVESH",
PHASE - III, NEW SHIMLA - 171009
Phone No. - 0177-2673274

Mo,PCB -RQS/M/s Sunil Kumar Sood f2019- 1785-86
Dated: 15/2/19
To
M/s Nirvana Woods & Hotels Pvt. Ltd.,
Village Kiyari & Rirka,
Tehsil & District Shimia, H.P.

Subject:- Show Cause Notice under Water (Prevention &
Control of Pollution} Act, 1974 & Air (Prevention
& Control of Pollution Act, 1974).

Whereas inspection conducted by the undersigned on
dated 14.02.2019 and found that non compliance from
2017-18, 2018-19, Whereas Consent to Establish was issued
vide letter No. PCB {434)/Sh. Sunil Kumar Sood residential
& Hotel/2016-22750-54 dated 03.03.2017 which was valid
upto 02.03.2018. Thereafter you have not applied for up-tc-
dated consent of the State Board, which is gross violation of
Water (Prevention & Control of Poliution) Act, 1974 & Air
(Prevention & Control of Pollution Act, 1974). In this
context, Show cause nofice under Water & Air Acts is
already issued vide this office letter No. HPSPCB/ROS/Misc.
Notice/2018-117-146 dated 10.04.02018.
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Whereas as per this office letter No. HPSPCB-ROS/M/s
Sunil Kumar Sood/2018-1390 dated 16.10.2018 you have
also not submitted the revised Environmental Clearance,
which was previously in the name of M/s Homeland Exotica-
mixed land use construction project (Residential & Hotel

Project).

Whereas the facts stated above tantamount to the
violation of the provisions contained in the above quoted
laws and liable for action under Section 41, 43 & 44 of the
Water (Prevention & Control of Pollution) Act, 1974 and 37,
38, 39 of Alr (Prevention & Control of Pollution) Act, 1981
attracting fine{s) wupto Rupees Ten Thousand and

imprisonment up to six years,

Whereas in addition to above, unit would also be liable
to regulatory action under section 33-A of Water‘(Prevention
& Control of Pollution) Act, 1974 and 31-A Air (Prevention &
Control of Pollution) Act, 1981 which provides (a) the
closure, prohibition or regulation of any industry, operation
or process; or (b) the stoppage or regulation of supply, of

electricity, water or any other service.

However before proceeding further, you are hereby
given an opportunity to apply for Renewa! of Consent
through our portal i.e. http://hpocmms.nic.in and also
submit the revised Environmenta! Clearance at the earliest
and application for change of Name with relevant supporting

documents.,
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Please note that in the event of failure to comply with
above directions, penal and legal actions stated above shall
be initiated against you for the above mentioned violations
and non-compliance at your risk and cost without issuing

further Notice,
Er. Ajeet Kumar,

Sr. Environmental Engineer,
HPSPCB, R.Q. Shimla.

Copy ta:-1. The Member Secretary, H.P. State Pollution
Control Board, Phase-III Parivesh, New
Shimla, 171009 for information please.
Sd/-
Er. Ajeet Kumar,
Sr. Environmental Engineer,
HPSPCB, R.O. Shimla.
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APPENDIX - H

SPEED POST/ BY HAND/EMAIL

From : Sunil Kumar Sood,
House No.143, Sector-7,
Panchkula -134109,(Haryana)
Sh. Aditya Negi 1.LA.S Dated: 14.03.2020
The Member Secretary,
H.P. State Pollution Control Board,
Him Parivesh, Phase-I1I,
New Shimia-171009.

Email: mspcbhp@nic.in

SUB : CANCELLATION/ SURRENDER OF CONSENT
TO ESTABLISH DATED 03.03.2017 GRANTED IN
FAVOUR OF HOME LAND EXOTICA (SOLE PROPRIETOR
SUNIL KUMAR SOOD) ON LAND MEASURING 46599
SQ. MTRS.

Dear Sir,

Further to my letters dated 04,05.2019, 15.10.2019,
18.12.2019 and 02.01.2020, I Sunii Kumar Sood submit
that the consent to establish issued vide your office letter
no. PCB(434) Sh. Sunil Kumar Sood residential & Hotel /
2016 dated 03.03.2017, which as per para 3 of letter dated
03.03.2017, the said consent to establish issued in my
favour was valid only up to 02.03.2018. I submit that since
long I have abundant my project, therefore, I never applied

for renewal of the said consent to establish which expired on
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02.03.2018. I hereby surrender the said consent to establish
dated 03.03.2017 issued in my favour.

I also draw your kind attention to your office letter no.
HPSPCB-ROS-/RTI Act, 2005/2018-1435 dated 29.10.2018
stating that as per office record no consent has been issued
in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. at
Village Kiyari, District Shimla H.P. The copy of the same is

enclosed herewith,

I further state that the land measuring 03-17-68 hectares
on which iilegal / unauthorized construction has been done
by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land
measuring 03-17-68 hectares is under dispute in COMS No.
23 of 2018 before the Hon'ble High Court of Himachal
Pradesh as consideration of Rs. 10.32 crores for sale of land
has not been paid to me by Nirvané Woods and Hotels Pvt.
Ltd.

Thanking you,

Yours faithfully,

Sd/-

(Sunil Kumar Sood)

Enci: As above
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SPEED POST/ BY HAND/EMAIL

From : Sunil Kumar Sood,
House No.143, Sector-7,
Panchkula -134109,(Haryana)

Sh. Rajneesh I.A.S Dated: 14.03.2020

Secretary Environment and Chairman,

H.P. State Pollution Control Board,

Himachal Pradesh Secretariat

New Shimla

Email: envsecyhp@nic.in

SUB : CANCELLATION/ SURRENDER OF CONSENT
TO ESTABLISH DATED 03.03.2017 GRANTED IN
FAVOUR OF HOME LAND EXOTICA (SOLE PROPRIETOR
SUNIL KUMAR SOOD) ON LAND MEASURING 46599
SQ. MTRS.

Dear Sir,

Further to my letters dated 04.05.2019, 15.10.2019,
18.12.2019 and 02.01.2020, 1 Sunil Kumar Sood submit
that the consent to establish issued vide your office letter
no. PCB(434) Sh. Sunil Kumar Sood residential & Hotel /
2016 dated 03.03.2017, which as per para 3 of letter dated
03.03.2017, the said consent to establish issued in my
favour was valid only up to 02.03.2018. I submit that since
long I have abundant my project, therefore, I never applied

for renewal of the said consent to establish which expired on
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02.03.2018. I hereby surrender the said consent to establish
dated 03.03.2017 issued in my favour.,

I also draw your kind attention to your office letter no.
HPSPCB-ROS-/RTI Act, 2005/2018-1435 dated 29.10.2018
stating that as per office record no consent has been Issued
in the name of M/s Nirvana Woods and Hotels Pvt. Ltd. at
Village Kiyari, District Shimla H.P. The copy of the same is

enclosed herewith,

I further state that the land measuring 03-17-68 hectares
on which illegal / unauthorized construction has been done
by M/s Nirvana Woods and Hotels Pvt. Ltd., the title of land
measuring 03-17-68 hectares is under dispute in COMS No.
23 of 2018 before the Hon'ble High Court of Himachal
Pradesh as consideration of Rs. 10.32 crores for sale of land
has not been paid to me by Nirvana Woods and Hotels Pvt.-
Ltd.

Thanking you,

Yours faithfully,

Sd/-

{Sunil Kumar Sood)

Encl: As above
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APPENDIX -1

H.P.STATE POLLUTION CONTROL BOARD
HIM PARIVESH, PHASE-I, NEW SHIMLA-171009

RN

r

e

HPSPCD No : 246/434 Date: 15/02/2025
Application No : 16477659

Industry Registration 1D: 26063

To,
Nirvaaa Woeods And 1otels Pyt Lid
Village Kyari & Rirka, Totikandi Shimia-171004
Shizila
Shimla
17104
Subject: Renewal of 'Consent to Establish’ ufs 25/26 of Watec (Prevention & Control of Poliution) Act, 1774 and
ufs 21 of Air {Preveation & Controf of Pollution) Act, [951.

With reference to your application for obtaining Renewal of 'Consent to Establish’ w/s 25/26 of Water
(Prevention & Control of Poliution) Act, 1974 and u/s 21 of Air {Prevention & Control of Pollution} Act, 1951,
you are hereby, authorized to Bstablish an industrial unit subject to the Terms ond Conditions as mentioned in
this Cansent Jetter,

L. Particulars of Consent ¢o Establish under Water Act, 1974 and Air Act, 1931 granted to the industry

Consent No. CTE/BOTH/RENEW/RO/2025/161 77680
Date of issue : 02032018

Date of expiry : 3140372026

Certificate Type : RENEW o

Previous CTE/CTO No. & Validity §

2. Particolars of the Industry

Name & Designation of the Applicant Tushar Gupla, (Director)

Address of Industrial premises Nirvana Woods dnd Hotels Pet Ltd,
Village Kyvori & Rirka, Tutitundi Skinte-
171004,

| o Shimfa, Shimila-171004

Capital Investinent of the Industry e 9990.0 Iakhs

Category of Industry o Red

Type of Indusiry F063-Buildiing and construction profect

more Hhan 20,000 sq.m bilt wp area and
haviag waste warer generation 100 KLD

S _ and above
Seale ol the Endustry Larye
y - e M EE .
| Otlice Districe - | SAinia o
| Capacity SR R ——
Produocts (Name with quantity per day)
“Tiis is cormpuler generated document from FPQTAMMS” Page t ol B

To verify this document pleass scan the OR Code.
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Name of Unit Quantity Intermediate Principal Use
Praducis Product
EWS/LIG MNumber/Year 27 Residential
Purpose
I BHK Number/Year 112 Restdential
Purpose
2 BHK Number/Year 104 Residential
Purpose
Yillas Number/Year 64 Residential/Touri
sm Purpose
Hotel Number/Year 81 Including Tourism Purpose
Restaurant,
Gym, SPA,
Coffiee Shop,
Banquet,
Conterence Hall

Details of the Effluent Treatment Plant

Type of Eftluent Capaclty Quantity
STP 100 1
ETP 20 1
Mode of Disposal
Description Quantity(in IKLD) Method of Treatment | Method of Disposal
Industrial Process 16 ETP sTr
Domestie 100 Sewer [ine having Other
terminal treaiment
facility
Domestic 81 STP frrigation/Gardening

Quantity of fuel required (in TPD) and capacity of boil

ers/ Furnace/Tliermo heater etc.

Type iNo.of Cuapacity Type of Typeof Fuel | Fucel
Boiler/ Heater Boiler/"Heater consumption
1 /Evaporator/] s/Evaporaters rafein
| neinerator/ /Incineraivr/> MT/hour or
i G Set/Other GSets/Others KL/hour or
i ! M3 /hour
DG Sets I 500 KVA Silent equiped | Diesel 17
1 with acoustic
X encloure &
Exhaunst
muftler i
Others Electric Heat | 100 KWW Each | Electricity Electricity -
Pump (2 no.) ,

Ty pe of Air Pollution Coentrel Devives insialled

*Thfs is camputer generated dacument from HPQCWMS?
To venty this documont please scan the QR Code.
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Equipment Type | Equlpment Name | Date/proposed Efficiency(%oredu | Final
date of ction) concentration of
installation poliution being
emitted
DG sels DG Sets 2020-05-01 99 Exkaust Gases

Endst. No.:

Copy To:-

Approved By
Chairman
( H. P. State Poliution Control Beard)

The Regional Office, HPSPCB, Shimla for infurmation and 1o cosure the operation of Ui unit as pec consent and with

adequate PCDs.

..I.’." '-E

“TRIS 13 computer generaled document from HEOCAIMVS”
To vorify this decemeant glease scan tha OR Cods.

PARVEEN
CHANDER

GUPTA
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Dr Parveen Chander Gupa

Member Secretary

For & on behalf of

{ IL. P, State Pollution Control Board)
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TERMS AND CONDITIONS

A, SPECIFIC CONIMTIONS

I.  This Consent to Establish is oaly for the purpose and under the provision of Water Act, 1974
and Air Act, 1981 as the case may be, and will not construed as substitute for mandatory
clearances required for the project under any other law/regulation/direction/order and the
applicant shall obtain any such mandatory clearance before taking any steps to establish
industry/ industrial plant, operation or process or any treatment and disposal system or an
extension or addition thersto.

2. Nothing in this Consent shatl be deemed to ncither preclude the institution of any legal action
nor relisve the applicant from any responsibilities, liabilities or penalties to which the
applicant is or may be subjected te under this or any other Act.

3. The unit shall apply for further extension in the validity of the Consent to Establish, at least
two months before the expiry of this ‘Consent to Establish’, if applicable,
or
The unit shall obtain prior Consoent to Operate from the State Board, befor starting
operational activity and gets its completion plan approved by the Competent Authority (As

applicable).

4. i) The unit shall made provisions for the compliance of Waste Management Rules i.e.
Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016/ Plastic Waste Management Rules, 2016/ E-Waste {Management) Rules,
2016/Construction & Demolition Waste Management Rules, 2016 and
Manufucture, Storage & Import of Hazardous Chemical Rules, 1989 and provisions
made thereunder, as amended from time to time, without any adverse effect on the
environment, in any manner (As Applicable)

i) The unit sha!l made provisions for the compliance Solid Waste Management Rules,
2016 and provisions made thereunder and unit shall also not practice burning
activity of solid waste/waste generated from fuel within/outside premises, to avoid
public nuisance,

5 This ‘Consent to Establish’ is for:-

i} The emissions from all sources conforming to the norms as prescribed in Schedule-1 of
Environment {Protection) Rules, 1986 as amended from time to time.
i) Noise and Ambient Air Quality shall be maintained within Ambient Air Quality

Standards for noise as specified in Schedule-HI of Enviromnent {Protcetion) Rules, 1986
and Noise Pollution (Regulatien and Control) Rules, 2090, as amended from time to lime.

iif) The effluent (Domestic/Tndustrial) shall conform to the limits as prescribed in Schedule-1
or Schedule-Vi or Industry speeific standards of Enviconment (Protection) Rules, 1986 as
amended from time o time.

iv} Sewage and sullage generated from the unit to be disposed-off in a property designed
septic tank system/Sewage Treatment Plant/ Public Sewer System (as applicable).

6. The unit shall install adeguate pollution control devices and provide the separate energy meter
and flow meter. The unit shall maintain the logbook/ tecord with respect to operation of
pollution conlrol devices {As appticable). The achievement of the adequacy and efficiency of
the cffluant treatment plantpollution control devices/re-circulation system installed shatl be
the entire responsibility of the unit.

7. CONRDITIONS UNDER WATER (PREVENTION & CONTROL OF POLLUTION)
ACT, 1974

@) The unit shall provide terminal manhele(s) at the end ol cach cotlection system and a
manhgte upsiream of final outlet (8) out of the premises of the industry for measnrement
of flow and for taking samples.

b The unit shall install flow meter and waintain the record regarding the daily watet
consunption,

“Ting (s vomputer generated cocument from HPQCMAS® Pagadaf 8
To verify this document please seor the QR Code.
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c) The pollution control devices shall be intetlocked with the manufacturing process of the
industry (if applicable) and the authorized outlet and mode of disposal shalt not be
changed without the prior written permission of the Board. Unit shall not use any
unauthorized oul-let(s) for discharging effluents from its premises.

d) Solids, sludge, filter backwash or other follutant removed from or resulting from
treatment or control of waste waters shall be disposed-off in scientific manner.
e) The unit shall submit a detailed plan showing therein, the distribution system for

conveying wastewaters,

& CONDITIONS UNDER AIR (PREVENTION & CONTROL OF POLLUTION) ACT,
1981.

a) The unit shall provide canopy and stack of adequate height of the D.G sets so as to
conirol the noise & air pollution in order to comply with the provision of notification No
GSR-371 B dated 17-5-2002 or direction as issued by MOEF from tiine to time, under
Environment (Protection) Act, 1986.

b} The unit shall ensure disposal of boiler ash/fuel ash through authorized person or within
premises in a scientific manner (as the case may be) and shall maintain proper record for
the same, if applicable,

c) The unit shall provide proper and adequate air pollution control arrangements for control
emission from its coal/Riel handling area and emissions from handling, transportation and
processing of raw material & product of the industry, as applicable.

) The unit shalf provide port-holes, platforms and/or other necessary facilitics as may be
required for collecting samples of emissions froin any chimney, flue or duct or any other
outlets as per the specifications.

Specifications of the port-holes shall be as under;-

1) The sampling ports shail be provided atleast § times chimney diameter downstecam and 2
times upstream from the flow disturbance. For a rectangular cross section the equivatent
diameter (De) shall be calculated from the following equation to determine upstream,
downstream distance:-

De=2 LW/ (L+W)
Where L= length in mts. W= Widtb in mts.
i1} The sampling port shall be 7 to 10 cm in dismeter

] The unit shall submit a detailed plan showing therein, the distribution system for
conveying wastewalers,

(1) Stack height for hoiler plants
S.NO.  Boiler with Steam Generating Stack heights

Capacity
1. Less than 2 tonfhr, 9 meters or 2.5 tunes the height of neighbeoring
building which ever is more
2. Meore than 2 tandlr, to 3 ton/ir, {2 moters
3 Mora fhan 3 tonhr. to 10 tonfhr |3 meters
4, More than 10 o/l to 15 rondhr - 18 melers
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5. More than 15 ton/hr. to 20 21 meters

fon/hr
| 6, More than 20 ton/hr, fo 25 24 meters
ton/hr.
7. Muore than 25 ton/ly. fo 30 27 melers
ton/hr.
8. Mere than 30 ton/hr. 30 meters or using the formuls

H=14 Qgl.30r

H =74 (Qp)0.24

Where Qg = Quantity of SO2 in Kg/hr,

Qp = Quantity of particulate matter in Ton/day.

Note : Minimum Stack height in alf cases shall be 9.0 mir. or as caleulated from relevant
formula whichever is more.

(i} For industrial furnaces and kilns, the criteria for selection of stack height would be
based on (uel used for the corresponding steam generation,

(iii) Stack height for dicsel generating sets:

C:;pacity of dicsel generating Hcight of the Stack

se

! 050 KVA Height of the building + 1.5 mt
50-10 KVA -do- +2.0mt.
100-150 KVA -do- +2.5mt,
150-200 KVA -do- +3.0 mt.
200-250 KVA ~do- + 3.5 mt.
250-300 Kva -do- + 3.5 mi.

For higher KV A rating stack height H (in meter) shall be worked out according to the
formula:

H=h+0.2 (KVA)0.5
where h = height of the building in meters where the generator set is instulled.

9. The unit shall submit on-site and off-site emergency plan approved by the Chief Inspector of
Factories, Himachal Pradesh (If applicable)

1. The unit shall provide real time online monitering equipment’s and provisions for the un-
interrupted transfer of data as per guidelines of CPCB (if applicable),

11, The unit shall provide adequate arrangements for fighting the accidental leakages! discharge
of any air poliutant/gas/liquids from the vessels, mechanical eqnipment’s ete. which are likely
to cause envirounental pollution,

12, The unit shall plant minimum three layer of trees so far possible as per plantation guide {may
be download [rum the website hitp:/#/bhppeb.nic.in/plantationguide pdFy all along the boundary
of the indusirial premises and check airYwater/noise polintion at source.

13.  Any guidelines issued by the Central Government/State Government'MoEF/CPCB/SPCR/any
other authority concerned, shall be binding.

14. This ‘Consent to Establish’ Is subject to orders on any litigation pending in any Court of Law.
Any directionforder issued by any court shall be binding (if any),

13, The Board rescrves the right to revoke the ‘Consent to Establish® granted to the industry at
any time, in case the industry is found vielating the provisions of Water {Proveation &
Control of Pollution) Aet, 1974 and Air {Prevention & Control of Pollution} Act, 1981 as
amended from time to time,

16, The unit shall comply with any other conditions laid down or directions issued in due course
by the Board under the pravisians of the Water (Prevention & Coutrol of Pollution} Act, 1974
and Air (Prevention & Control of Pollution) Act, 1981.

B, QOTHER CONDITIONS
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[ . The unit shall comply with the conditions imposed by the MoEF/State Level Environment
Impact Assessment Authority/ District Level Environment Impact Assessiment Authority in
the environmental clearance granted to it a3 required under EIA notification dated 14-9-06, if
applicable.

f 2, The issuance of this consent does not convey any property right in either real or personal

property, or aity exclusive privileges, nor does it authorize any injury to private property or
any invasion of personal rights, nor any infringement of Central, State or Logal Laws or
Regulations.

3. Stone Crusher units shall comply with the provisions of guidelines notified by the State
Government vide Notification No. $TE-E(3}-11/2012, dated 29-05-2014 (If Applicable).

4. Brick Kiln units shall comply with the provisions of guidelines notified by the MoEF vide
Notifleation No. G.S.R.233.(E), dated-15-03-2018 and by the State Government vide
Notification No, STE-E(5)-6/2013, daicd-07-03-2014 (If Applicable).

5. Hydcoelectric Projects shall instalt Online Real Time Monitoring System for the measwrement
of 15% of minimum discharge in lean season as per orders of Court/Government. The unit
shall also ensurs provisions for the regular and uninterrupted transfer of data from the ceal
time online monitoring system for 15% of minimum discharge of flow to SPCB, failing which
unit shall be liable f‘or action on account of violation of the dlrectwns issued by
Court/Government/SPCB in this repard (If Applicable).

6. Unit shal! strictty adhere to the capacity approved by the Industries Departiment/ Departinent
of Tourism & Civil Aviation/any other concerned Authurity (As Applicable}.

7. The unit shall not cause any nuisance/traftic hazard in vicinity of the area,
The unit shall ensure that there will not be significant visible dust emissions beyond the
property line.

9. The unit shall obtain and subinit Insurance cover as required under the Public Liability
Insurance Act, 1991.

10, The unit shall put display Board indiceting environmenta! data in the prescribed format at the
maijn entrance gate.

1. The unit shall maintain record regarding the operation of effluent treatnient plant i.e, record of
quantity of chemicals ancl energy utilized for treatment and sludge generated from treatment
so as to satisfy the Board regarding regufar and proper operation of pollution control
equipment.

12, Any amendments/revisions made by the Board/CFCB/MOEF in the emission/stack hzight
standards shall be applicable fo the industey from the date of such amendments/revisions.

13, The validity of this consent shall be coterminous with the fife of the industry or the maxitnum
period as mentioned in the certificate, whichever is carlies.

C. SPECIAL CONDITIONS

1, The validity of this consent will be subject to the final outcome af the MA filled by the
State Board in CMP No. 7337/2021 and CWP No. 2428/2020.

2, The unit shalt apply for CTE-Expansion irunediately ane before consideration of CTE-
Expansion, state board shall not consider the ease for CTO-fresh for partial project, because it
would be difficult to grant pattial project opetationai permission and veritication of
compliance specially in present cireumsianees, when substantial expansion has already been
made by unit, a5 reported by RO concerned.

3. The unit shall not carcy out bulk laundry washing without prior consent of the State Board.

4. This consent has been recommenided considering the adequacy of the proposed pollution
vontrol devices and waste management systems/mechanism only.

5, This Consent of the State Board does not absulve the proponent of his responsibility to take

pre-approvafs / approvals / prior NOCs / from other depits fagencics as the cuse may be, for
the vialation of which, the State Board bears No responsibility,
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By Order
Chairman
{ H. P, State Pollution Control Board}
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